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LEGISLATIVE ASSEMBLY.
Thursday, 10tk March, 1.921._ -

The Assembly met in the Assembly Chamber at Eleven of the Clock. The
Honourable the President was in the Chair.

QUESTIONS AND ANSWERS.

CULVERTS AND WATERWAYS ON THE BENGAL aAND NonTa-WESTERN
RaiLway.

419. Rai Bahadur L. P. Sinha: (a) Are the Government aware that
the inadequate provision of culverts gnd waterways on the Bengal and North-
Western Railway line from Barauni Junction to Katihar Junction causes a
greut?deal of distress to the people of the locality during the floods every
year ?

(8) Are the Government further aware that the few culverts which exist
on the line are also closed by the Railway authorities at the beginning of the
monsoon every year with the result that considerable damage is annually
cansed to the fields and properties of the residents of the localities south of
the railway line ? ’ . .

(¢) Do the Government know that in a suit brought by Babu Satish
Chandra Basu, a Pleader of Beguserai against the Bengaf and North-Western
Railway Company in 1919, it was held by tht Courts that the action of the
Railway Company in closing the culverts was illegal ?

(d) Did the Railway Company in view of the findings of the Courts keep
the (?mlvert.s on the line open during the monsoon of 19207 If not, why
not

(¢) Do the Government propose to consider the desimbilig of impressing
upon the railway authorities the extreme necessity of providing a sufficient
number of culverts and waterways on the line and of keeping them open
throughout the year?

Colonel W. D. Waghorn: (¢) Judged by ordinary conditious this
section of the line is not provided with waterways to the extent that would be
normally considered necessary and Government are aware of the fact.

This, however, is in accordance with the decision arrived at on 5th Decem-
ber 1898 by a Committee representiug the several interests concerned, which
met to consider the question at Bhagalpur.

The existence of the Railway bank does not make a very material difference
to the country south of the line during the Ganges floods (except in raising
to some extent the level of what Wouﬁ] in any case be a high flood). On the
other hand, the bank saves the places to the north of the line and on the whole,
the local inhabitants stand to gain move than they lose by the existence of
the b&nkt .

() The culverts were never intended to be flood openings, but to deal
with imfyéunded water from local rainfall. -These culverts, gven running full
the whole time, wquld mdke no noticeable difference in the‘ flood.

. J(843) D



844 LEGISLATIVE ASSEMBLY. [ 10TR Magon 1921,

(¢) The answer is in the affirmative. The points held to be’ established
in that case by the sub-judge, were : :

(1) that the land sloped towards the north and could drain only in that
direction ;

(2) that there was on this occasion no danger to the railway bank.

(3) that the Railway could close the culverts in case of danger, ete.

(d) Government have no information on the point, but if the safety of
the line was involved, the probability is that they did close the culverts.

ie) In the light of the facts already stated, the provision of extra cul-
verts would have a prejudicial effect on the country to the north of the line
during the Ganges floods, while the amount of relief to be secured in the
flooded area would be negligible and of no real utility.

Hierer Grapg Posts 1N THE RarLway, Pasrar aNp TELEGRAPH DEPARTMENTS,

420. Rai Bahadur L. P. Sinha: (s) Will the Government be pleased
to state : '

(1) The number of posts in the higher grade of services in the Railway,
Poatal and Telegraph Departments, and ey

2) the number of such posts held by Indians and non-Indians, respectivel
wo(frding to nationality ? y . h res ey

(8) Will the Government be further pleased to state how many natives of

Bihar and Orissa have been offered such posts in the superior e duri
the last three years? e sup grade during

Mr.C. A Innes: (s) (1) Railway 460, Post Office 256, Telegraph
Department 120. .

(2) Held by Indians 228
Held by Non-Indians 611
Vacant 6

(6) Three natives of Bihar and Orissa have been appointed to posts in the
higher grades of the Post and Telegraph Department during the last three
ears. 1 am unable to say how many persons have been oﬁgered such posts.
{n the Railway Department no record is kept of the province from which
sppointments are made. ’

BraaaLrur-Baus: Brance Line,

421. Rai Bahadur L. P. Binha: (a) When was Bhagalpnx:-Bausi Branch
line of the East Indian Railway dismantled, and why ?

(¢) Has it been decided to restore the line for the convenience of the
genersal public? - .

1f so, when is it likely to be restored and in working order ?

1f not, why not ?

. Colonel W. D. Waghorn: . (a) The Bhagn.li))ur-Bansi Branch of the East
‘Indian Railway was dismantled in October to December 1917 for purposes
connected with the prosecution of thé war,
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(5) The reply to the first part of (3) is in the affirmative. With regard to
the second and third parts I may explain for information that the line will be
restored as soon s requisite permanent-wsy material becomes available.
No specific date can however be given at present.

Loss To THE ParErR CurRRENCY RESERVE.

422. Mr. B. Venkatapatiraju: Will the Government be pleased to
state o
() the actual loss in rupees to the Paper Currency Reserve, caused

by the transfer of a gortion of the Reserve to London through Council Drafte
and its retransfer to India through Reverse Councils ?

(¢) Whether it amounts to 35 crores or thereabouts ?

The Honourable Mr. W. M, Hailey : The number of rupees received for
the Reverse Councils sold during 1939 and 1920 amounted to about 49§ crores,
while the number of rupees paid in the immediately preceding years for a
corresponding amount of Council Bills amounted to 704 crores. The difference
of 21 crores may be taken as representing the. loss caused by the transfer of
funds to London through Council drafts and their retransfer to India through
Reverse Councils ; it should be explained that the bulk of the sales of Councils
during this period were'at a much higher rate than 1s. 4d. These transfers of
funds were not entirely effected through the Paper Currency Reserve. Alsono
portion of the loss fell on the Paper Currency Reserve, but it has been made
good entirely from Treasury balances either in cash or by the issue of Indian
treasury bills which will be paid off gradually.

2. The sum of Rs. 35 crores mentioned by the Honourable Member
represents approximately the difference between the rupee value at which the
British Government’s securities in thé Paper Currency Reserve which were sold

in order to meet reverse bills on London were held in the Reserve and the _

rupee proceeds of the reverse bills.

It is necessary however to mention two points with reference to this figure
of 85 crores. In the first place, out of this total Rs. 23 crores represent the
deficiency in the rupee value of the sterling securities owing to their revaluation
on the basis of £1 =Rs. 10 ; this loss was not due to the sale of reverse bills
and would have occurred whether these bills were sold or not, the only difference
which the sale of the bills made being that the loss occurred earlier as the bills
were sold instead of in lump when the securities were revalued on the st Octo-
ber 1920. The second point is, that if the reverse bills had not been sold,
exchange would have stood at a much lower level than it actually did during
the period of the sales, and the loss on our other remittance transactions would
have been §reater than it actually was. Some portion of the balance of the
loss which I bave mentioned above, viz., 12 crores, would thus have occurred
even if we had altogether abstained from the sale of reverse bills.

BRrANCHES oF THE ARMY DEPARTMENT.

423. Mr. A. B. Latthe: (a) Has the attention of the Government been
drawn to the allegations about °widespread, well-known corruption and in-
efficiency that have come to characterise all branches of the Army Department *
oontained in the Bombay Chronicle of 24th February 19213 '

. P D2

-
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(8) Do the Government propose to hold an inquiry, through a Committee
likely to command publio confidence, into these allegations and call upon the
public including the editor of the said Bombsy CAromicle to submit any
evidence that may be available ?

Sir Godfrey Fell: (s) Government have seen the article in question
which appeared, however, in the Bombay CAronicle of the 23rd February
and not in that of the 24th February as stated in the question.

(6) The answer is in the negative.

SurrLus AND CoXDEMNED MILITARY STORES.

424. Mr. A. B. Latthe: () Will the Government state (1) the total
price of surplus military stores, and (2) the total price of the condemned
military stores that have been sold by auction or otherwise since the close of
the war? What is the total loss that the Government has suffered as a
result of these sales ?

(&) Will the Government be pleased to state the total price of (a) cone
demned, and (6) surplus stores which are still to be sold by the Military Depart-

ment ?

Sir Godfrey Fell: I would invite the Honourable Member’s attention
to the reply given by the Homourable Mr. Hailey to a somewhat similar
question in the Legislative Council on the 16th September 1920. The
surplus military stores that have been disposed of since the end of the war
are almost entirely the property of His Majesty’s Government, so that the
debits on purchase and credits on sales are matters affecting the finances of
His Majesty’s Government. The loss, if any, does not fall on the Govern-
ment of Ingia.. There is 8 Disposals Commissioner in Indin who has been sent
out on bebalf of the Home Government, and who will be ready to give the
Houourable Member further information on the subject if he so gesires.

Porrticat. SEctioNy or THE HoMe DEPARTMENT.
425. Sir P. 8. Sivaswamy Aiyer: %a) How long ago was the Political

3

Bection of the Home Department created

(6) Has any Indian member of the Home Department office establish-
ment been ever attached to this section ? If so, how many were so attached
-gince the creation of the Department and for what periods ? '

(¢) Is secret and confidential work done in other sections of the Home
Department, besides Political ?

(@) Is it a fact that files of the Political Bection of the Home Depart-
ment when referred to other Departments of the Government of India or to
the Office of the Director, Intelligence Bureau, are dealt with by the Indian
members of those Departments without any objection ?

(¢) If the answers to (c) and (d) are in the affirmative, do the Govern-
ment propose to throw open the Political Section of the Home Department
also to the Indian Superintendents, Assistants and Clerks of the Depart-
ment ? )

~ Mr. 8. P.0Donnell: (a) The Political Section of the Home Department
wae created in 1007.,

AN
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(8) It has not been the practice to put Indiansin the Political Section
but Indians have been employed as stenographers on secret and - confidential
work. .

(¢) Yes.

(d) Yes.

(¢) It is not proposed to reserve the section for Europeans and Anglo-
Indians. At the. same time there are a large number of Indians in the
Department and their distribution among the several sections of the office is a
matter which must naturally rest with the Head of the Department responsible
for its efficiency.

REVISION OF PAY oF THE IMPERIAL SECRETARIAT ESTABLISHMENTS.

426. Sir P. 8. Sivaswamy Aiyer: (s) Is it a fact: that the recent
revision of pay of the Imperial Secretariat establishment has not equally
benefited a.lrapersons holding similar or corresponding positions in the different
departments and possessing similar qualifications ?

(8) Is it a fact that promotions in some Departments of the Secretariat
office establishment have been liberal and in others much less so owing to
different Departments interpreting the orders in different ways ? :

(¢) If the reply to (4) is in the affirmative, do the Government propose to
equalise promotions in the different Departments ?

Mr. 8. P. 0'Donnell: (a) There are always difficulties in applying general
principles to individual cases, and the difficulties were particularly great in the
matter of reckoning previous. temporary or officiating service. To meet this
difficulty Secretaries in each Department were given discretion to allow broken
periods of service to count for increments provided the service rendered was
consistently satisfactory.

(6) The discretion permitted to Secretaries may have had this result in
certain cases, and it has been stated in a memoria{ received that some Depart-
ments have interpreted the rules more liberally than others.

(¢) This memorial is being examined and the question of applying these
principles in the same way to all those similarly affected is under consideration.

MEMORIAL oF AsSISTANTS AND CLERKS.

427. Bir P. 8. Sivaswamy Aiyer: Isita fact that the Assistants
and Clerks in the Secretariat memorialised the Government a second time
about their pay about six months ago and that no orders have yet been
passed on their representations ? ‘

Mr. 8. P, 0'Donnell: Three memorials have been received from the
assistants and clerks in the Secretariat, the last one in August 1920, No
orders have as yet been passed, but they are now under consideration.

Inspecror or OFPICE PROCEDURE,

428. 8ir P. 8, Sivaswamy Aiyer: What are the functions of the
Inspector of Office Procedure? When was the appointment created and
how many departments of the Secretariat have received the bemefit of his
inspection and with what result ? Lo . ‘ ‘



848 LEGISLATIVE ASSEMBLY. [10te. MazrcH 1921.

Mr. 8. P. 0'Donnell : The attention of the Honourable Member is invited
to parts (a) and (f) of the answer given to Babu Khitish Chandra Neogy’s
%}lestign No. 316 at the meeting of the Legislative Assembly on the 1st

arch 1921.

The appointment of Inspector of Office Procedure was created on 1st June
1920.

Gorrox Castik aND PrAGLI QUARTERS,

429. 8ir P. 8. Sivaswamy Aiyer: (s) Isit a fact that Gorton Castle
in Simla is situated on a stiff height from the Indian clerks quarters at Phagli
and are Government aware that clerks living in those quarters find it a hard-
ship to ascend the height after their meals in the morning ? .

(8) If the answer to (a) is in the affirmative, do Government propose to
grant a conveyance allowance to clerks living,in those quarters and direct the
building of further quarters in more suitable places ?

Colonel Sir S. D’A. Crookshank: (z) Government are aware that there
is a stiff climb from the clerks’ quarters at Phagli up to Gorton Castle in
Simla. Phagli was chosen after muc¢h deliberation as being the most suitable
area on which to build clerks’ quarters, and any inconvenience that may be
felt must be set down to the natural configuration of the country.

(6) The Government of India do not consider that the hardship involved
by the climb is sufficient to justify the gmnt of a conveyanoe allowance, nor
do they at present contemplate building quarters elsewhere for Indian
clerks.

ForrHCcoMING CENSUS. .

430. Mr. S8yed Hadi: (a) Is it a fact that no sub-sect of any religion
_other than the Christian religion is to be recorded in the forthcoming Census ?
- 1f so, why?
(6) Do Government propose to issue orders to the Census authorities to
record every sub-sect of all religions against the name of every individual ?

Mr. H. Sharp: (a) It is not the case that sub-sects of religions other than
the Christian are not to be recorded. But it is left open to the Local Govern-
ments, as stated in paragraph 4 of the Resolution of the Government of India
of the 14th June 1920, to have a record made of such sub-sects, and this inform-
ation is being collected in certain provinces. The reason why the record of
such sub-sects is not obligatory is as follows. An experiment in this direction,
tried in 1901 on £ considerable scale, proved a failure. It was found that the
entries recorded were vague, inaccurate and incomplete and the results therefore
were of little statistical or practical value. The Honourable Member is further
referred to paragraph 153 of Sir E. Gait’s Report of the last Census for a full
discussion of the value of a record of sects. The provincial Governments
are in the best position to decide whether there is any general desire for the
record of any particular sect. The Government of India have no reason to
believe that any such desire, where expressed, has been unsympathetically
treated.

In the case of Christian denominations the matter is different. Practically
every person in India professing Christianity belongs to or is associsted wit
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some distinct branch of the Christian Church which is definitely distinguished
from the other denominations by difference of organisation and rubric.

(8) In view of the conditions explained in (a), the Government of India
-do not consider it necessary to issue any further instructions in the mnatter.
Further, it would not be possible to issue new orders .at this late date, even if it
-were desirable to do so.

Forcen LaBouRr.
431, Mr.N. M. Joshi: (z) Will Government be pleased to state

whether ‘forced labour’ and ‘ impressment of carts and other conveyances ’ are
permissible in India nnder any legislative enactments, central or provincial,
«or by any executive orders ?

() If so, will Government be pleased to mention such enactments and
‘place on the table copies of such en:ecutive orders ?

(¢) Do Government propose to take steps to discontinue this system ?
And if so, will they be p})e;sed to state what they propose to do ?

Mr. J. Hullah: (¢) and (4). In certain enactments the requisitioning of
Jabour in emergencies and in exceptional circumstances is provided for, and
-such provision 18 made in the following laws :

(1) The Northern India Canal and Drainage Act, VIII of 1873,
(2) The Bombay Irrigation Act, VII of 1879,

(8) The Madras Compulsory Labour Act, I of 1858,

(4) The Burma Canal Act, II of 1905,

(5) The Rurma Village Act, VI of 1907.

(6) The Burma Embankment Act, IV of 1909.

“This list is possibly not exhaustive, and the Government of India have not
ascertained what executive orders exist in the provinces on the subject, since
‘they consider that the matter is one in which the initiative for reform, if
necessary, should be taken in the provinces. Most of the provisions on this
subject 1n the Acts which I have mentioned relate to emergencies when there is
danger from breaches of embankments or irrigation works, and they require
‘that the labour shall be paid for at rates equal to or higher than the highest
rates prevailing for similar work in the neighbourhood. ’

(¢) So far as provinces which have Legislative Couneils are concerned, the
Government of India do not propose to take the initiative in effecting reforms
or changes in the laws and orders regarding compulsory labour or the provision
of supplies and conveyances. They, however, undertake to investigate the
‘subject in so far as it concerns territories which have no Legislative Councils.

. BreacH oF CoNTRACT OF SERVICE. .

432. Mr. N. M. Joshi: (z) Will Government be pleased to state under
‘which legislative enactments, workmen artisans, and labourers are criminally
punishable for any breach of contract of service ?

() Will Government be pleased to state the number of cases filed, in
different provinces, under these enactments, together with tlieir results, during
‘the last three years? . )

*
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Mr. 8. P. 0'Donnell: - (a) The special laws referred to by the Honourable-
Member are apparently : ~ :

(1) the Workman’s Breach of Contract Act, 1859 (XIIL of 1859), as
amended by Act XII of 1920 ;

(2) Chapter XIX of the Indian Penal Code ;

(8) the Assam Labour and Emigration Act, 1901 (VI of 1901) ; and

(4) the Madras Planters Labour Act, 1903 (Madras Act I of 1903).

The relevant penal sections of the Assam Act, namely, sections 193 and 188,
were withdrawn in 1915 by a Notificatign issued by the Local Administration
under section 221 of the Act. Under the Workman’s Breach of Contract At
also a labourer is not criminally punishable for a breach of contract of service
but for failure to comply with an order of a Magistrate or for failure to enter
into a rwo%nimnce or to furnish security, as required by a Magistrate. The

Act also only applies in cases in which the workman has taken an advance of
money. -

(5) The information required by the Honourable Member will be obtained
fromlthe Local Governments and laid on the table, but it will take some time
to collect.

Presext Sysrem or EpvcatioX 1y GovERNMENT ScHo01S.

433. Mr., Mahmood 8'Chamnad Sahib Bahadur: (s) Is Government
aware that the present system of education in Government schools is now
largely condemned as quite undesirable, being devoid of religious training ?.

(¢) Do Government still hold that it is against their policy of religious
neutrality to impart religious instruction in Government schools ?

(¢) If mot, do Government propose to have religious instruction imparted
in all Government schools ? :

(d) If Government do not interfere in this, education being a transferred
subject, do Government propose to sanction a special Imperial grant-in-aid for-
this purpose ?

(¢) 1f not, do they at least propose to inform Provincial “Governments
about their policy regarding religious instructions ? '

. Mr. H. S8harp: (z) The Government of India have observed certain com-
Khints owing to the absence of religious training in certain classes of schools,

ut Government is certainly not aware that the present system of education
in Government schools is largely condemned as quite undesirable.

(6) Religious instruction has already been allowed in Government or other-

- publicly managed schools in certain parts of India under certain conditions.

Re Government of India are willing to see further relaxations in this direc-

tion but they think that certain conditions will still be necessary and, in specisl,

that such instruction should not be made compulsory upon. pupils other
than those whose parents desire it. ”

() The matter is entirely one for consideration and action by Local Govern
ments in their Ministries of Education. ‘

(d). The Government of India are not in a position tfo sanction a special
Imperial grant-in-aid for this purpose.

(¢) The Government of India will address the Local Governments in the
madtter, .
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Act XX or 1859,

434. Mr. Mahmood 8'Chamnad Sahib Bahadur : Will Government be
‘pleased to say :

(a) Whether they propose to repeal or modify Act XX of 1859 ?

(8) If not, do they at least propose to refer-this Act also to the Committee
proposed to be formed to consider the advisability of repealing or modifying
repressive Acts ?

Mr. 8. P. 0'Donnell: (z) The Act referred to is one of purely local
application. . ’

(&) The question of its retention or repeal is therefore one which primarily
conoerns the Local Government, to whom a copy of the question and answer
will be sent. . ‘

THE BUDGET—LIST OF DEMANDS—¢ontd.
Secoxp Srace—contd,
Erpenditure from Revemue—contd.

The Honourable Mr. W. M. Hailey : Sir, I beg to move:

~ *Thet a sum not exceeding Rs. 1,50,73,000 be granted to the Governor General in
. Optum Council to defray the charge which will come in course of
: payment during the year ending the 31st day of March 1922, in

respect of Opium.’

The Honourable the President : The question is:.

‘ That a sum not exceeding Re. 1,60,73,000 bo granted to the Governor éeneml
in Council to defray the charge which will come in course of payment during the yesr
ending the 31st day of March 1922, in respect of Opium.’

Districr StaFF or SuB-DEPUTY AGENTS AND ASSISTANT AGENTS.

Mr. B. Venkatapatiraju : Sir, I beg to move :

* That provision of Rs. 6,31,300 for the District Btaff of Sub-Deputy Agents and
Assistant Agents bo reduced by 1 lakh.’

At page 39, Sir, you will find that for Assistant Agents and Sub-Deputy
Agents, the figure was raised from Rs. 8,40,000 to something like
Rs. 5,31,000.

I think to increase the amount of last year by about Rs. 1,90,000 is rather
too much and I, therefore, submit that it should be reduced.

The Honourable Mr. W. M. Hailey : Sir, my answer to this would be
to vequest the Members of the Assembly to look at the column on the left-
band side to look at the pay we are giving to our Sub-Deputy and Assistant
Agents and to judge for themselves whether in view of the present prices and
of the responsible work which that agency bas to do it is excessive or not.
There has, I admit, been an increase in pay, but the question before the House-
is this: Is the present rate of pay an excessive rate of pay or not? > This
Department, Sir, earns us a considerable amount of money. If you take the
figures that yon find in the Budget, our total demand is for Rs. 1,50,73,000
plus about a lakh unvoted and our receipts are Rs. 3,72,85,000. That means
a profit of Rs. 2,21,06,000 or 221 lakhs. I do not think the Assembly would
degire to starve the establishment which earns that very hapdsome revenue.
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_The Honourable the President : The question is:

* That provision of Rs. 5,31,300 for the District Staff of Bub-Deputy Agents and
Assistant Agents be reduced by 1 lakh.’ '

Mr. P. P. Ginwala: Sir, I am one of those who find a great deal of
difficulty in dealing with this Budget. When the Budget is sent to us we are
ex to know all about the various departments with which it deals. It
may be that some Honourable Members are familiar with the working of all
the departments of the Government of India but for myself I frankly confess,
that -unless a great deal more is given to us by way of information by any
Honourable Member who moves for a demand, we are not in a position to take
any intelligent interest at all in this mass of figures which is called the
Budget. I will make my position clear if I can. The idea of a dircussion on
the Budget is that it first of all gives the Government an opportunity of
taking from us such sums of money as the Government thinks it requires for
its purposes, but if we are following the parliamentary procedure I think one of
the objects of the Budget discussion is a{,:or to give the Government an oppor-
tunity on the one hand to tell us what its policy is in regard to any particular
demand with which we are dealing at the time and to give the House an
opportunity on the other of discussing and raiging points of policy which are
covered by the demand. Dealiyg with this question of opium, for instance,
the Honourable Finance Member is of course willing to give us any informa~
tion that we ask him for but how are we in a position to say, Sir, whether
this sum needs to be spent or net 7 Speaking generally

The Honourable the President: Order, order. That is precisely the
form of speech that is out of order. The Honourable Member may not speak
generally. He must speak to the particular question raised Ly the motion.

Mr. P. P. Ginwala: Yes, Sir, I am referring to the amendment.
Now, if we are going to vote on the demand at all we must know how that
amendment if carried by the House is going to affect the opium revenue and
the Government interests under the head of opium. I should have expected
that the Honourable Finance Member would explain to us some “of
the items, in regard to the amendment that we are dealing with,
For instance, he ought to be able to say that such and such a sum is
required for such and such a purpose. If we are not given this information
the result is that we are absolutely groping in the dark. Since yesterday we
have not arrived at any concrete result. We asked for the deletion of certain
figures and we were told that they could not be deleted or reduced because the
Government had such and such a policy to work out. Iam merely asking the
Honourable Member to make our position easier by introducing his demand
on a particular subject so that we can follow better what is intended. That
was done in dealing with the question of salt yesterday and I am sure it was
very much appreciated by the House. Now take, Sir, for instance here, on
this opium question. o

Opium compensation—page 40, for instance. .

The Honourable the President: Order, order. That is an instance
that ,the Honourable Member cannot discuss. I must ask him to address hie
remarks to the particular motion for reduction now before the House.

Mr. P. P. Ginwala: Very well, Sir. Take any item that ﬂ{vou‘ like.
&4 - is impossible for us’ to understand what these particular items refer to and
L.invite the Honourable Finance Member to explain to ug'st least some of the
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items with which we are dealing before they are debated on, so that we may
know which way to adopt.

The Honourable Mr. W. M, Hailey: Sir, have I the indulgence of this
Housg while I'deal with the question which has been put by the Honourable
Member in regard to this particular item ?

As the House no doubt knows, we have from the beginning of things
strictly controlled the production of opium within British Indian territory ;
control meaning the prohibition of cultivation save under licence, and the
requirement that all opium produced should be passed to Government at a
fixed price. At one time we had direct control over a very large area indeed
in the United Provinces and the upper part of Bengal. With the falling off
in demand for export opium, owing to the change in our relations with China,
we abandoned the production of opium in Bengal itself. That is to say, that
whereas we had two agencies before, one in the United Provinces and one in
Bengal, the work of such agencies Reing to give out licences for the cultivation
of opium, and to receive thut opium at a fixed price from the cultivator,—
with the falling off of the demand we abandoned the agency in Bengal. We
now confine our operations to the United Provinces. The opium we so
receive we work up in our Ghazipur factory:it is then utilised for two
purposes.

In the first place, we have our export supply. That, as the House knows—
certainly those Members of the House who were interested in public affairs
at a time when opium used to bulk so largely on our receipts side—that has
now fallen off very largely indeed ; the falling off may but be expressed by
stating that there has been a decline of about 4 million pounds of revenue.
But we are still supplying something like 1,200,000lbs to the outside world.
We supply none to China. About 3-4th of our total export goes to certain
Governments like Hongkong, the Straits, Macao, the French Settlements, ete.,
who take a fixed quantity at fixed prices; the remainder is sold by auction for
export under licence. That accounts, as I have said, for 1,200,000lbs. About
an equal quantity goes for the supply to licemsed vendors in India itself.

" Now, as I have said, we have reduced very largely indeed the total cultiva-
tlon of opium; I think that it is now something like 150,000 acres against a
former maximum of 640,000 acres. In order to supplement the supply which
we receive from the United Provinces, we buy a certain amount of opium
from Malwa, that is to say, from the Native States of Central India, and this

es with the United Provinces opium to be worked up in the Ghazipur
actory. Now the demand for expenditure under discussion relates to the
district staff which controls our United Provinces cultivation. The staff is
under the charge of the United Provinces, and is actually administered by the
Board of Revenue in the United Provinces; it is that Government which has
in the first instance fixed the pay of the subordinate staff. The upper
staff, the sub-deputy agents and the like, are equally under their administra-
tive control, but the pay has been fixed by us on the representation of the
United Provinces.

The Honourable Member will see that the Assistant Agents, who control
the supﬁy in the United Provinces on the system I have already outlined
to the House, are paid at practically the same rates as the Proviucial Service ;
indeed our effort has been throughout to frame their rates of pay on those
of the Provincial Service. The sub-deputy agents who are charged with
the work of supervision, a somewhat more responsibledask are paid from

*
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[ Mr. W. M. Hailey. ]
Rs. 900 to Rs. 1,400, and it is because I think that men in charge of that
responsible work are not overpaid at these rates, that I put it to the Honse that
no reduction is feasible or reasonable. If the reduction of one lakh of rupees
is made, I do not think it will be possible for us to réduce the rates of pay, and
all that we could do would be to (ﬁzpense with a certain proportion of the staff.
If we did so, I advise the House that it would be impossible for us to
collect the requisite amount of opium to comply with the requirements for
our external demands and for the Indian market.

. The Honourable the President : The question is, that the reduction be
e.
The motion was negatived.

DeMaXD UNDER HEAD ‘Orivm.’

Rao Bahadur T. Rangachariar: 1 b'gg to move, Sir ;

* That the Demand under head Opium be reduced by 20 lakhs.'

‘In addition to my objection to the lump figures, it will be noticed
by Honourable Memgers that on page 39, there is a special item in
which there isa very large increase, namely, payments for cultivation
in Malwa. In 1919-20, it was Rs. 7,32,346. The revised estimate for
1920-21 was Rs. 17,70,000. Now the Budget estimate goes up to 38
lakhs, and there is no explanation either in the memorandum or here as to why
this large outlay is needed and whether this outlay is likely to produce an
enhanced income. 1f such were the case, no doubt it would be unobjectionable.
Honourable Members will also find, if they turn to page 40, that the total
expenditure for 1919-20 was Rs. 130 lakhs and 1920-21 Rs. 122 lakhs.
Now it is proposed to incur an expenditure of Rs. 151 lakhs and odd.
It seems to me a very large addition, and compared with the Revenue
which they expect for the year of Rs. 287 lakhs, whether this large expen-
diture of Rs. 150 lakhs is & necessary investment to produce that revenue
of Rs. 287 lakhs is a matter also which requires to be considered. I there-
fore think that this estimate is extravagant and I ask for its reduction.

The Honourable Mr. W. M. Hailey : I quite appreciate the difficulty
which bas been put before the House by Mr. Ginwala and the difficulties which
are implied in Nﬁ' Rangachariar’s last speech. 1 quite see-that if we had had
more experience of the needs of the House in dincussing our Budget, we should,
in issuing it, have put forward a memorandum explaining the exact effect of
the various figures presented. I can undertake that next year the House shall
have a running memorandum with the Budget which wi{l show exactly the
increases proposed and the reasons for those increases. I can only say, Sir,
that if we have not done so this time, it is becanse we are novices equally with
the Assembly in the needs and requirements arising from the new manner of
dealing with the Budget. I can only, if an apology is needed to the House,
offer it in the practical terms of a promise to put very much fuller inform-
ation before them next year.

Now, Sir, supposing that we had such a memorandum it would have
cleared up at once ‘Dxl}r. ﬁsngachariur’a point, There is an increase in the total
sum which we demand for expenditure on opium ; it is made up mainly of the
following items. There is an increase, as he himself pointe out, from Rs. 17

~lakhs to Rs. 38 lakhs for payments for special cultivation in Malwa. There is
also an increase of Ra. 9 lakhs also for payments for cultivation of opium in
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our own territories. That accounts at once for a oconsiderable portion of the
increase. The remainder of the increase, I think, will be found in the item
which we have already discussed, namely, increase in salaries. I think that
accounts for practical{y the whole of the increase.

Now, let me take the items individually. The first item is the heavy
increase in the payments ¢ for special cultivation in Malwa ’. As I explained
to the House just now, in what was I am afraid only a very brief outline of
our opium transactions, we obtain a considerable quantity of opium from our
own territory, namely, from the United Provinces ; the remainder we buy
from the Malwa States. We have a running arrangement with the States
that we will buy up toa certain number of maunds every year—I
think 40,000 maunds a year.- They have had two bad harvests and last
year and the year before were unablg to give wus anything like the-
usual quantity; they have had better rainfall since and expect in
the coming financial year to give us an increased number of maunds.
We slall pay for it approximately the same price—I think exactly the
same price per maund, but of course an iucreasaf quantity of maunds will
mean increased outlay. Now, Sir, that increased gquantity of maunds next
year is necessary if we are to keep up our comtracted supply with those
"Governments with whom we are under an obligation to supply opium. I may
say that as a matter of fact, the position has cansed us considerable anxiety
this year because our reserves are so low. It takes a long time to work up
opium to the state in which it is exported, and the amount we are now
purchasing is essential unless these reserves are to be seriously depleted. Every
penny of the money Sir, will be well-spent, because, it will go to form part
of that export on which we are still making a considerable revenue. I hope
the House will consider this explanation to be satisfactory. We are
taking more this year because we took a great deal less in the two previous
years ; and if we do not take so much more this year we may fall short of the
demands of the market in the year following.

" 'Then, Sir, as regards payments for cultivation of opium in our own terri-
tory : the House will see that there is an increase of Rs. 9 lakhs this year.
For some years the cultivation of opium has not been as attractive to the
cultivator in the United Provinces as in the past. No doubt the fact will
rejoice the hearts of those people—perhaps tE:re are not so many in this
country as there are in the Uni States and in England—who desire to see
the total abolitign of our opium supplies both to the outside world and to India.
But it is not a point which could be expected to re{oice our hearts at Budget
time, because it may imply a very considerable loss of revenue. Prices of
food-grains and sugar have gone up, and the cultivator prefers in very many
cases to give his worst land to opium and his best land to food-grains; we
have found that we shall have to pay him more per seer for his opium if
we are to keep up the necessary supplies from the United Provinces. It is
because we have had to budget for an increased payment for our opium that
the sum has gone up from Rs. 81 lakhs to Rs. 90 lakhs, and I am convinced,
8ir, that if we do not pay this extra sum we shall not get our opium and there-
fore we shall not earn our estimated opium revenue.

Rao Bahadur T. Rangachariar: I beg to withdraw my motion,* Sir.

The Honourable the President : The question is, that the motion be
withdrawn.
The motion was, by leave of the Assembly, withdra.E..

* *® Pide page 854 of these Debates.
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The Honourable the President : The question is:

iThat a sum not excesding Rs. 1,50,73,000 be granted to the Governor Gemeral . in
Connoil to defray the ch which will come in ocourse of payment during the year
ending the 31st day of March 1022 in respect of Opium.’

The motion was adopted.

Mr.J. Hullah : I move, Sir:

*That & sum not.i ofxoeodil:x} Re. 9,67.]?0?l bo];‘rnntod to the Gofvernor Gel:lord int l:3omwil
to defray the charge which will come in course of payment during the year
Land Revenue. ending ythn Slet day of March 1022 for Land Revenue Administration.

The Honourable the President : The question is :

¢ That » sum not exceeding Rs. 9,67,000 bo granted to the Governor General in Council
to defray the charge which will come in coursd of payment during the year ending the 8lst
dsy of March 1922 for Land Revenue Administration.’

Provisiox ror Coora.

Mr. T. V. Beshagiri Ayyar: Sir, my motion before the Assembly is:
“That the provision of Rs. 102,750 for Coorg be reduced by Rs. 50,000

Sir, this motion is brought forward partly with a view to eliciting inform-
ation, and pertly, to drawing the attention of the Government to the
anomalous state of the administration of this little province near Madras.
The province itself in extent is just two times the size of a taluk in Madras.
Well, it has & commissioner, and & number of officers serving under him, and
the cost of the administration is very much like the cost of administration
of a district. If thesetwo taluks had been added to a district in the Madras
Presidency, the cost of the administration would be reduced to one-third of
what it is at present.

That is not the only matter which this House should take into
account. There are anomalies regarding the administration of civil and
criminal justice. So far as the criminal administration is concerned, the
European British subjects in that province have the right of getting a
committal to the ras High Court. The other subjects of His Majesty
have to come under the jurisdiction of the Resident in Bangalore. As
regards civil administration, I believe there are munsifs and there is a
commissioner, and ultimately appeals have to go before the Resident. So,
it is a divided administration so far as jurisdiction as to appeals is concerned.
Part of it goes to Madras, part of it goes to the Resisent. One cannot
understand why a province so far from Delhi should be administered from here,
whereas we have got a Presidency, the Presidency of Madras, which can easily
administer it with less cost and more efficiency. Itis for the purpose, as.
I have said at the outset, of eliciting information from the Government as to
why a move has not been made to annex this province to Madras and why
they allow this anomalous state of affairs to continue, that I have brought
forward this motion. ‘

The Honourable the President : The question is :
¢ That the provision of Rs, 10,27,250 for Coorg be reduced by Rs. 50,000.’
_ 8ir P. 8. Bivaswamy Aiyer: Sir, with due deference to my esteemed
friend, Mr. Seshagini .Ayynr, I must protest against this proposition with

L)
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regard to the expenditure on Coorg. He wishes to raise the question of
the annexation of Coorg to the Madras Presidency, the question whether it
should remain directly under the Government of India or under the Govern-
ment of Madras. ’l‘Kough it may be possible to bring this {roposition within
the limits of a discussion on the Budget, I do not think that it is quite
legitimate to do so. This is really an important question, whether a
particular province should retain its integrity and it independence or be
annexed to some other province, and I do not think that this is the right way
of raising the question in this Assembly and securing a decision. The
proper way of bringing forward this question before the Assembly is to raise
the issue squarely upon a separate Resolution brought forward, not during the
Budget season, when we have a thousand and one questions before us, but
after due notice, after the public have had time to consider it, and after the
people of the province have had time to "consider it. There are many thin

to be considered in a matter of this kind, and I take it that the wishes of the
people of Coorg are also a matteryto be taken into consideration. I have
visited Coorg and I have spoken to men in that province. I know that a great
many of them would desire to be attached to the Madras Presidency because th

thini that they may acquire greater political privileges. On the other hand,

bave heard an expression of opinion to the contrary, no doubt, chiefly from
European friends, who think that Coorg is treated very much better by the
Imperial Government than it would be by the Provincial Government, and that
Coorg gets much more handsome grants from the Imperial Exchequer than it
is likely to get from the Madras Government. But, whatever may be the
merits of this controversy, whatever may be the wishes of the people or of the
authorities, I respectfully submit that it is not a question which ought to.
be gone into by us at the Budget stafe. I would, therefore, suggest to this
Assembly that this question should not be entertained during the Budget
discussion.

The Honourable Sir William Vincent : Sir, I was not aware that the
question of the administration of Coorg was going to be brought before the
Assembly to-day. It has, however, come up in a somewhat indirect way.
and as the point has been raised, I may explain that our information is—and I
believe it is correct—that the people of Coorg, as a whole, prefer to be a separate
entity under the Government o? India to amalgamation with Madras. We
bave, therefore, put forward certain separate proposals for the reform of the
Government in that province. These include a Legislative Council on the-
lines of the Morley-Minto scheme with certain modifications. If, at any
subsequent time, it is thought advisable in the interests of Coorg and in
accordance with the wishes of the residents who, I understand, are different.
in many respects, from the residents in the Madras Presidency, to investigate
this question of amalgamation with Madras, the Government of India will be
quite prepared to consider it. But I may put it to this Assembly that it is a
little emobarrassing to Government to have a motion of this kind suddenly
thrown at its head under the guise of a motion for reduction of the grant to
Coorg, when it is quite impossible for the Government of India or for any of
the Members of this Assembly to acquaint themselves with the facts of the
cage or the wishes of the people affected. I hopeI can also satisfy the
Assembly that a reduction of the grant is impossible for other reasons. For
they will see for themselves, that if any such vital change in the whole
administration of the province were to be undertaken, it would be quite
impossible to give effect to it in the present year and the grant in this year’s
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{ Sir William Vincent.]
Budget, therefore, would have to be made in any case, unless, of course, ‘this
Assembly decides that the whole administration of the province is to stop.

Mr.J. F. Bryant : 8ir, I admit that this: motion has come before us
somewhat as asurprise. 1 knew of it only yesterday evening and I r
1 bave not had time to study the matter in the mannerin whieh it~ should be
studied. But I have had one advantage, that is, that I have been actually in
Coorg itself. I spent a considerable time there. I was in intimate contact
with the peofle there throughout the whole of my stay. I learnt, that
the province did not come under the Government of India in the same wa
as other provinces bave come under it. The people desired that it shoul
come under the Government of India. I believe, amongst the original arrange-
ments by which it came under British rule, there is a stipulation that it
should not come under the Government of Madras.

So long as we take the wishes of the pesple into consideration, o long shall
we be debarred from making any motion detrimental to the people of Coorg
without first consulting them. The people of Coorg, Sir, are mostly planters.
‘The staple industries are coffee and pepper cultivation. The politics of that

ovince deal solely with the question of labour. The people prefer the

overnment of India’s legislation dealing with labour to the legislation im-
posed by the Government of Madras. So long as there is a difference bet-
ween the Madras Act I of 1893 which regulates planting labour in the
province and the Government of India Act, X1II of 1859, which regulates
planting labour for Coorg, people in Coorg will continue to prefer to be under
‘the Government of India.

The Government of India Act suits them better and it is for them to deter-
mine whether they shall continue to prefer the rule of the Government of
India. Sir, it will be anomalous for us to consider this motion without full
notice being given to the people themselves who are mainly. concerned.

Mr. T. V. Beshagiri Ayyar : Sir, after listening to the speeches just
-delivered I have not been able to realise the gravity of the offence I have com-
mitted in bringing forward this motion before the House. I began by saying
that I wan to elicit information and I wanted to draw attention to the
anomalous state of affairs. Sir P. 8., Sivaswamy Aiyer, - probably he has
been thinking of the days when he was a Member of a Counoil, —has been
80 stiff-necked that no Member sitting on the other side of the bench would
have been so uncompromising as my learned friend has been. It is rather
‘unfortunate for me that at the very outset, Sir P. 8. Sivaswamy Aiyer should
‘begin with a protest against the very idea of a motion like this being enter-
tained. All I wanted to do was to draw the attention of the Government to the
point so that the Government at some future time may consider the desir-
ability of annexing Coorg, making the administration less costly and also mak-
ing the administration of civil and criminal justice more efficient and better
than it is at present. It was for that purpose that I drew the attention of the
‘House to it and I am glad that Bir William Vincent has mifle a promise that
.at some future time, when conditions improve and if the people of the province
«desire it, the province will be annexed. As a matter of fact, the Government
.of India is in the habit of removing districts from one presidency, and adding
‘them to another presidency. I do not know whether the Government have
always been very solisitous of ascertuining the wishes of the people concerned.



' THE BUDGBT—LIST OF DEMANDS. 859

‘Then why this solicitude now with regard to Coorg? I do not want to press
the mtter further, but I do want that the Government shoulda pply itself to
congidering this questjon and to seeing that the people of Coorg receive justice
and that they are not in the anomalous position in which they are at present.
I beg to wit{dnw my amendment,

The Honourable the President: The question is, that the motion* be
withdrawn. ' :
The motion was, by leave of the Assembly, withdrawn,

.
Laxp ReveNuE DEMaND,

Mr. 8. C. Shahani: In the Memorandum explaining the details of the
Estimates I find that Rs. 8,07,000 have been estimated for the revenue of
India general and that the expenditure amounts to Ra. 6,09,000. The expendi-
ture appears to me excessive. There must be some explanation for it and I
request that the explanation be offered. What I have said with regard to the
first item is also applicable to the remaining items.

The Honourable the President: The question is:

‘ That & sum not exceoding Rs. 8,67,000 be granted to the Governor General in Council
to _dofuﬁ‘t‘ho ut:rzge which will come in_course of payment during 1the year ending the 81st
day of March 1923 for the head ¢ Land Revenue ' administration °.

The motion was adopted.

Mr. C. A. Innes: Sir, I beg to move :
*That a sum not exoceediug Rs. 1,29,00) be granted to the Governor Genersl in Couneil
to defray the charge which will come in ocourse of payment
Exoise. dllxnring the year ending the 8lst day of March 1922 for.
‘Exotse "’ ' .

‘The motion was adopted.

The Honourable Mr. W. M. Hailey : Sir, I beg to move:
*That a sum not excoeding Rs. 4,345,000 be granted to the Governor General in Couneil

to defray the charge which will come in course of t
Stamps, during the year ending the 8lst day of March ﬁ’ﬂg for
expenditure on ‘ Stamps "’

The motion was adopted.

Mr.J. Hullah: I move, Sir:

- “That a sum not exceeding Rs. 25,70,000 bs granted to the Governor General in Council
" to defray the charge which will come in course of ps!mt
Forests. during the year ending the 3lst day of March 1922 for.

* *Forests”.’

Work 1N Porr Brain,

8ir P. 8. Sivaswamy Aiyer: There is' a motion against my name
with regard to the lump provision of 2,71,000 appearing on page 32 in respact
of work in Port Blair. In view of the somewhat disquieting accounts that
we have heard as to the state of things in Port Blair, we should like to
buve some information as to the pur )os:%or which this sum is going to be
applied and whether any attempt will be made to improve the state of things
that nqw exists there, .

* Vide page:86 of these Debates. *

»



86C WEGISLATIVE ASSEMBLY. (10Te Mancu 1921,

Mr, J. Hullah: That sum is largely made up by an item of Rs. £,13,000
for the substitution of free labour for conviet labour. It has been found
that free labour is move efficient, and it is, moreover, very difticnlt to
maintain discipline over the convicts when they are allowed to work in the
forests. The policy of substituting free labour for convict labour has already
been in force Kr & couple of years, and we hope that very soon; possibly next
year, we shall be able to dispense with convict labour altogether. The
rest of the sum is made up by Rs. 50,000 for the extension of the saw mill

which we have in the Andamans and a sum of Bs. 8,000 is provided for the
purchase of a steam-cutter.

-

‘The motion was, by leave of the Assembly, withdrawn.

ExTra AssisTaNT CONSERVATORS, .
Mr. B. Venkatapatiraju: 8ir, I beg o move:

 That provision of Rs. 1,67,940 for Extra Assistant Conservators and otber superior:
offjcer (page 63) be reduced by one lakh.’ ’

Perhaps, Sir, it is my duty to explain at some length why such amendments
are moved. The Honourable Mr. Inmes has told us “Why not leave the
administrative business to executive officers ?’ I respectfully agk the Govern~
ment what portion of the responsibility is left to us. Are we not even to
dictate the policy ? Therefore, in order to economise the administration, we
bave to move amendment after amendment whether accepted by the Govern-
ment or not. And the complaint was made by the Honourable M. Ginwalla
that we are unable to sift the matter thoroughly. 1 am in ae much difficulty
as is Mr. Ginwalla himself in understanding it, because the same papers are
Ehc,ed in his hands as are placed in mine. All the same we bave to take a

road view of the question to see whether we cannot t in toe case of
abnormal growth of expenditure any reduction in any particular figure. With
reference to.the salaries of these officers—I am only desaling with superior
officers and am leaving out the subordinate establishment—at page 53 vou
find the whole was increased from Ra. 2,05,000 to Rs. 5,46,000, more than
106 per cent., and with reference to the particular item about which 1 move
from Rs. 53,000 they want to increase it to Rs. 1,567,000, that is nearly treble,

" With reference to developmental functions, ¢.c., those which will pro«f;lce an

additional income, we should not grudge spending any amount. When {
nofice there are only 8 officers increased and yet we have an increase in:
expenditure of nearly 3 lakhs, from 2 lakbs to 0 lagha; T ask, is it n
that we should spend all this amount ? I could very well understand if a
larger number oﬁprle were employed in- order to bring. about this forest
improvement and forest development in a large part of the country, but T
find that with these-8 persons, they want to saddle the general tax-payer with
an additional sum of 3 lakhs of rupees. In this matter we must either whole--
heartedly criticise the Budget or leave it to the Executive to do whatever they

lease ; there is ne use of suggesting any améndment and not g pressing for it,

herefove, Sir, I earnestly request that, unless you are eatisfied with the
explanation given by the Executive, you must reject this abnormal increase.

The Honourable the President : The qnestiox‘l is:

~ " That provision of Rs. 157,940 for Extra Asgjstant Consorvitors and other ot
officers be reduced by onelakh.’ o . .MA ‘ T superior

-
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Dr. Nand Lal: Sir, I will invite the attention of this Honourable Assembly
to this particular item, which does seem to me to be exorbitant. No reason
has been assigned for the great difference. The Honourable the Mover has
already lI)ointed out the difference between the item which was demanded last.
year and the sum which is being demanded now. I can assist you by inviting
your attention to the same question, so that you mnay. be able to realise that
this large demand is not called for atall. Under the heading ‘Budget
Estimate, 1920-21,° it is Rs. 53,220 and then under the h ¢ Revised
Estimate, 1920-21° it is Rs, 51,780. What is demanded now is Rs. 1,57,940,
a tremendous difference. And no. explanation, no reason for this great
difference has been given.

Therefore, I trust, this Honourable Assembly will accept the Resolution
which has been moved. ' .

Mr.J. Hullah: I admit, Sir, tAat I am not able to justify the full pro-
vision that has been made in the item under discussion. That, however, £oes
not mean, as I shall show later, that I can accept the Resolution. -

The provision for Extra Assistant Conservators "and other . special officers
is meant to provide not only for the existing staff of these officers in the
Andamans, Ba‘)uchiatsn, Ajmexe and Coorg, but also for an expansion of staff
st the Debra Dun Research Institute. We have in the forests of Indin an
enorfus industrial and commercial asset and we have now a scheme, —in fact
it has already been introduced,—for developing our Research Instituts at
Dehra Dun so as to make it a first class research and experimental station.

Apart from scientific officers who will deal more especially with pure forestry,

such as officers in aylviculture and botany, we have also employed, or pro

to employ, experts in forest chemistry, tanning materials, minor forest produce,
paper pulp angecollnlose. wood seasoning and wood technology. -These officers,
most of whom were provided for in last year’s Budget and are also provided
for in this year’s Budget, will be assisted by officers of the provincial and -sub-
ordinate services, and the provision for such assistants is comprised in the
figure now under discussion and includes the pay of two uasishnt%otanists, one
assistant sylviculturist and two assistant chemists. They, in all, will cost
Re. 86,000, the existing staff in the Andamans will cost Rs. 26,000, in Balu-
chistan 4,400, in Ajmere Rs. 5,300 and in Coorg Rs. 18,420. Now, the total
of this comes to only Rs. 85,000 and the figure put down in the Budget is
Rs. 1,57,000. There is, therefore, voom, it would seem, for a reduction of
Rs. 72,000. But, now, I bhave to draw attention to the very large provision
made for probable savings on the whole of the establishments Budget. At
the time when the Budget was framed, we were not in a position to know
exactly what staff would be requived at Dehra Dun and to inform the Finance
Department, and they, therefore, while making full provision for officers of the
classes now under discussion made an enormous allowance for probable savings
on the whole Budget. We are helpless in this matter. I understand that the
Accountant General, on hLis previous experience and his future anticipations,
cuts out a lump figure. You will see that in last year’s Budget only Rs. 90,000
was  deducted on that account, while this year the deduction is Rs, 2,84,000 ;.
and although I am not able to give the House details of the savings which the.
Accountant - General anticipates, I am confident that a very considerable.
amount of these has been estimated for under the provisiors that we have made-

* ' L 3
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for the establishment at Dehra Dun. T, therefore, although I am not able to
Jjustify this figure as it stands, am unable to accept the proposal brought
forward. ’

Mr. R. A. 8pence: Sir, 1 too should like to oppose this Resolution for
cuatting down the sumn of money provided for these extra assistant conser-
vators. It is very often stated that Departments of Government are not
run on husinesslike lines or for the benefit of India from a commercial point
of view. From what I know of the Forests of India and the work they are
doing, I can say that this work specially is going to be of very great value to
India from the commercial and business point of view. And just as the
Forests are waking up and are going to be of such great use and benefit to

. the country, I think i1t would be very bad policy indeed to reduce the money
that is being spent on the Forests. .

Rao Bahadur T. Rlligachlrilr: I should have understood the posi-
tion better if the Honourable Member in charge, or the Honourable Mr. Spence,
had thrown some light upon the productive nature of the expenditure which
is going to be incurred. As it is, the particular item under consideration
relates to particular officers, the provision for whom has been raised from
Rs. 51,000 to Rs. 1,57,000. Ii‘he Honourable Member who spoke for the
Government spoke wide of the mark altogether. He went on justifying
the expenditure at Dehra Dun and various other places. We have nBthing
to do with Dehra Dun in connection with this motion. This relates to a
particular item, and why there should be this sudden increase from Rs. 51,000
to Re. 1,567,000 is a matter which cannot be allowed to remain unchallenged.
The Government have not justified it, and the Honourable Member admitted he
was not able to justify it. Unless they are able to justify it, we should not
allow it to stand.

The Honourable Mr. B. N. Sarma: Sir, we approached the Finance
Department. with a much larger figure under the head of Forests, because we
hoped to be able to improve the Forest Research Institute at Dehra Dun considera-
bly, so, as to enable us to impart the highest education possible in Forestry in
India, and as a preliminary thereto and to promote research, also improve the
Research Institue and various other departments of activity which are auxilia-
Ty to the main purposes. But the Finance Member ruthlessly cut down
that expenditure and has made a provision only for 25 lakhs and odd.

The Honourable Member asked as to whether we have not been providing

00 much under the head of salaries when we ask for a Brovision of
Rs. 5,46,000. In making provision for salaries, etc., for the Department

a8 a whole, it is impossible for us to say exactly how much of it will be spent,
because we do not know how many officers, we expect to recruit, will be recruited,

either in England or here. That is one of the difficulties under which we are
labouring. We hope to increase our establishment. There are a good many

vacancies in the Forest Department, speaking generally, and both the Secretary

“of State and the Government of India ure trying to recruit as many officers as
possible owing to the shortage in personnel in every department. But we have

to make provision in the meantime, and we have accordingly provided

Rs. 1,57,400, with a deduction provided elsewhere., If these appointments can

be made either by the Secretary of State or by the Govgrument of Indis,
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then the greater part of the amount really provided will possibly be spent. At
the same tinge, as 1 have said, under the whole head the amount has been cut
down, "because if our experience of last year is repeated this year we
may not be able to recruit as many officers, build as many buildings
anc( secure as much apparatus as may be necessary to start the Inmstitute
in full working order. I hope, therefore, the Council will be satisfied that
under Forests, which requires considerable development, there should
not be any undue economy and thét every pie that can be spared should be
provided for and spent. As far as the increases in the salaries of Imperial
officers are concerned, that is a non-voteable subject. I do not think any
economy which can be effected in this respect in the other services and branches
will go far to meet the wishes of those Honourable Members who think the present
salaries arve already too lurge. There have been complaints from the officers
concerned that the Secretary of State has not gone sufficiently far in that
direction. But that is a side-1ssue. I hope this explanation-will show that we
have not asked for one pie too much,and that the grant will be sanctioned.

Sir P. 8. Sivaswamy Aiyer : 8ir, there is one point upon which I should
like to have some further explanation from the lI);)onoumbloza the Revenue
Minister. He has told us that when his Department put forward demands for
money, he opened his mouth very wide. I am quite prepared to believe it, but,
what I do not understand,'is this. There are at present 10 extra assistant
eonservators on the establishment during the current year 1920-21. It is pro-
posed to increase the number to 15 in the next year. Therefore the addition
of five extra assistant conservators in the next year has to be made. The salaries
are said to range from Rs. 200 to Rs. 1,000. Generally, when you add more
officers to an existing cadre, you start those-officers at the lowest rung of the
ladder and not at the topmost rung. Now, supposing you start these five extra,
assistant conservators at the lowest rung of Rs. 200 per mensem, it would come
to Rs. 24,000 per annum extra, whereas we find that the Honourable Member,
has aucceeded in getting a Budget provision of Rs. 1,06,000 more, which does
not seem to be adequately justified by the explanation he has given. Let us
suppose, on the other hand, that these five extra assistant conservators are to be
started at the topmost grade of Rs. 1,000 a month. That would come to
Rs. 12,000 a year for each man, and for five men Rs. 60,000, Even then the
proposed addition of Rs. 36,000 has not been properly explained. I submit,
that the proper way of making additions to your cadre is by beginning at the
lower end and not the higher. Otherwise after a few years the men will

complain that they have not had any increment for along time.

I should like to havea word of explanation on this matter from the
Honourable the Revenue Member.

Mr. B, Venkatapatiraju: Sir, we may be symﬁ:thetic towards the expla-
mnation given by the Honourable Member for Revenue and Agriculture,
but T do not think we can forego our claim to decrease this amount. We
are of course anxious that we should have our staff in tip-top condition;
we'do not complain of that, and there is provision for so many professors
in the college and for experts, botanists, etc., costing Rs. 82,5680. We are
not at all for deducting that amount in any way; but in a case where, as
the Revenue Secretary himself admits, it is not a justifiable figure, we are
helping the department if we cut down this figure; because if they find it
absolutely necessary they would pre(inre their budget correctly, so that they
‘will be in a position to justify their demand before they ask for our vote.
?
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‘In this case they themselves provided for a probable saving of Re. 2,84,000 ;
probably it may be saved or it may not be saved ; if any additional amount
is wanted, perhaps they may not be able to save it at all. Even if the
explanation of the Honourable Member that we mustall encourage additional *
expenditure on forests be accepted, 1 do not know whether that has anything
to do with the proper preparation of the Budget with reference to the demands.
‘Therefore, on principfe alone, we must all unanimously try our best to reduce
this amount, so that we might have a better Budget next time.

Mr. J. Hullah: Sir, I only wish to repeat that we caunot consent to
reduce this provision unless the provision for probable savings is also reduced
by a corresponding amount. Therefore, I am unable to accept the Resolution.

The Honourable the President : The question is that the motion* for
reduction be acccpted.

The motion was adopted.

RepucrioNn By 3 rLakus IN Foresrs,
Rao Bahadur T. Rangachariar: 8ir, in moving
* That the Demand under head Forests (No. 8) be reduced by 8 lakhs, ’

my obilect is to draw attention to the fact that the Budget estimate does
not indicate that any really important step is going to be taken to make
these Forests a productive concern. 1 notice a large increase made in this
department for revision of the pay of the offices; and a lamp provision
has been made for superior officers on page 53; at the bottom of the
same page, there is again a lump provision for revision of establishment
in Port Blair; and on pnfe 54 lump provisions have been made for the
re-organisation of the establishment of the Forest College, for the establish-
ment of the Tanning Expert and for revision in Coorg; there are other
items like ‘Sundries’ etc. These are the items which go to make up the
increased cost. It will be noticed on page 52, that the total expenditure in
1919-20 was Rs. 14} lakhs, and it is now proposed to increase it to 20 lakhs.
1 may say at once that I should not grudge this, and Ishould be the foremost
in approving of expenditure on forests, because it is one of the items which we
have to develop, and perhaps develop at a very fast rate. so that the forest
industries and the by-products from forest industries may be rapidly developed.
But unfortunately 1 find no provision made for any machinery bemmg hrought.
down, nor for any experts who will develop the particular processes by which
forest products may be utilised for industrial purposes; I do not find any trace
of that; the whole increase is due to establishment and establishment alone,
and I should like the Honourable Member for Agriculture to explain this, as
this is my doubt on this point. If he can assure me that he is going to
develop the forests so as to make them productive, so as to make the depart-
ment instractive, so as to make Indians take & larger share in learning these
forest industries, I shall not press my motion,

Dr. Nand Lal: Mr. President and Members of this Honourable Assembly,
if you will kindly take the trouble of comparing these figures which are given
at page 51, I think you will have to admit that the motion which is before this
Honourable Aslembry is sure to meet success. You will kindly see that the
total expenditure .is given as Rs. 20,62,000—hboth voted and non-voted—and
the voted amount, for which this Demand is made is Rs. 25,70,000. When
we go into all thesp details relating to all these expenses we do not find any

o * Pide page 860 of these Debates.
¢ . .
.
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explanation ; as for instance if, you will take the trouble of comparing some of
the items printed on b4, e.g.; the lump sum provision for the establish-
ment of the Forest College, Rs. 25,000, lump provision for the establishment
of the Tanning Expert Rs. 7,000, lump provision for revision in Coorg:
Rs. 23,200, There are other items also which are printed here, to which no
sufficient ex&)]anation has been assigned. Therefore, in the absence of any
explanation I feel constrained to support this motion. If the Honourable Official
Member has got any explanation and that explanation is convincing, we may
gladly share the view which is held by Government. In the absence of that
reason or explanation, I am sorry, I shall have to request this Assembly to vote
dn favour of the motion which speaks for itself.

The Honourable Mr. B. N. S8arma: Sir, the expenditure under forests
may be taken under several heads; firstly, the salaries which are paid to the
Imperial Services, which are not a subject-matter of the vote ; then the salaries
of provincial officers and subordinate officers which have been revised to some «
extent, and which in some places 8till require revision. In the areas directly
under the Government of India, iz, the North-West Frontier Province,
Burma, Andamans and so on, a certain amount of direct expenditure isincurred
for the extraction of timber, of course both, under the revenue and expenditure
heads and there is a fourth item which would interest the House very much,
and that is the item primarily concerning research and higher education.

With regard to the Imperial Services, I have already stated the position
in which the House stands. g

With regard to the Provincial Services, I do not think Honourable Mem-
bers will consider that the salaries as revised are so high as to require retrench-
ment when I mention that universal dissatisfaction has been expressed by the
proviucial service, and that except in one or two respects their position now is -
nearly the same as it was before the revision. I am not saying for a moment:
that those officers are not being paid as well as they ought to be, but I am
only indicating to the Assembly that these revisions have not entailed any
very considerable expenditure and have not roused any great enthusiasm.

Then, with regard to the revision of the menial establishment and so on,
the expenditure does require a gonsiderable enhancement, and I need not state
the reasons. There are two items of large expenditure in which the Govern-
ment of India are greatly interested and on which they hope to be able to
spend more money, but unfortunately have not been able to do so, and these
two items relate to the expenditure on the Andamans and on the Forest.
College and Research Institute. With regard to the Forest Research
Institute, it was hoped that we should be able during the next year to
start building operations for its proper housing. The question of tHe location
of the Imperial Forest €ollege has not yet been finally decided. This Assembly
will have an opportunity of expressing its opinion as to where we are to have
the highest type of educational centre located, whether in India or in
England, but we felt that it was absolutely necessarfy that we should make
some provision to meet the contingency of education in forestry being imparted
in Indin, and research being pushed forward, and consequently the lump
provision of Rs. 25,000 has been put in there for the re-organisation
«of the establishment of the Forest College. It will serve the purpose of the
present Forest College, but we hoge that, if further funds are forthcoming,
they might be utilised as & nucleus for t.hequrf)oee,.of starting the other institu-
tion also. I domnot think Honowrable Members will quarrel with that die-
position of the tax-payers’ money. S

R e
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ith regard to the Forest Research Institute itself, we hope to make
Besearch so effective and efficient as to increase the material wealth of the
country in the near future, and for that purpose we have imported experts,
and the lump provision includes the establishment of a tanning expert.

With regard to the Andamans, I may mention, there seems to be a good
deal of mirapprehension. It was pointed out to us by competent officers that
if we could only obtain Re. 10 lakhs next year and make a beginning, our
resources ooulti' be so sugmented ax to yield & very handsome profit to the
extent of 40 to B0 per cent in the near future, and yet owing to financial
exigencies we have not been able to do it. Honourable Members, therefore,
will perceive that 1 am wnot indulging in mere vague generalities when I say
that it is only a minimum grant that has been given to us under the head of
¢ Forests’.

The Honourable Member from the Punjab' asked me as to what was meant
by the humnp provision for the revision of the establishment in Coorg. The
various proporals submitted camnot be sanctioned finally unless they are
thoroughly scrutinived, but if no provikion be made in the budget, it will be
impossable to meet even very urgent requirements, and so a modest sum of
Rs. 23,200 bas been put in nnder that head. I may say in passing, that Coorg
i8 not & minxs province and is not a burden on India, and ‘consequently
Honourable Members may feel certain that the general tax-payer is not being
mulcted for the benefit of the people of Coorg. Every item of expenditure
under this head will be carefully scrutinired, and T trust that Mr. Rangachariar
and those who think with him will allow that item, reduced as it is already, to
remain as it stands.

Rai Bahadur Pandit J. L. Bhargava: Sir, may I ask Mr. Ranga-
chariar if the amount proposed by him includes the amount of 1 lakh already
voted for or if it is over and above that ?

Rao Bahadur T. Rangachariar: I am thankful for the information
just given by the Honourable the Revenue Member, and in view of the depart-
ment being an infant de{nnmeut and that it is in charge of a Member who
is enthusiastic about it, I do not wish to press my motion, and I beg leave to
withdraw it.

The Honourable the President : The question is, that leave be given to-
withdraw the motion.* '

The motion was, by leave of the Assemby, withdrawn.

The Honourable the President : The question is—

* That & sum not exceeding Rs. 24,70,000 be granted to the Governor General in Council
to defray tRe charge which will come in course of payment during the yoar ending the S1st
day of March, 1022, for Forests.’ .

The motion was adopted.

The Honourable Mr. 8. P. 0’'Donnell : Sir, I beg to move :—

¢ That & sum not excoeding Rs. 26,000 be granted to the Governor General in Council

e to defray the charge which will come in course of payment
Bogi Registration. during the year ending the 31st day of March 10&. for

istration .

,The motion was adopted.

' Colonel W. D. Waghorn : Sir, I beg to move :—

*That a sum not exceeding Ks. 61,68,61,000 be granted to the Governor Gemeral in
L . Council to: defray the whioh, will come in course of
=~ ‘Bailways. payment during the year ending the 31st day of March 1023,
for Railways'. .

L4

. ¥ Vide page 864 of these Debates,
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. WORKING EXPENSES.
Mr. B. Venkatapatiraju: Sir, I move ==
 That the provision of Rs. 88,21,72,000 for working expenses of Railways on page 56.

be reduced by 5 crores .
8ir, when we are dealing with a matter in which I want a reduction of some
crores, perhaps you will find as much difficulty in understanding it as for me
in presenting it. My position is this. Before the constitution of the Rail-
way Board our working expenses before the year 1905 were about 50 per cent.
or perhaps less or say 47 per cent. for several years, for about 15 years. But
since 1905 up to the present year, the expenses were increasing year by year.
.1 cannot lay out my finger on any particular item and say whether this should
be reduced or that should be reduced. My point is that this is purely a
commercial quesion. This is not an administrative matter to decide whether
we should not rule over a counter or not. When we are dealing purely
with a commercial matter, we must approach the subject in a business-like
irit, and decide whether it is possible or not for the Government to reduce
this high percentage of working expenses. I putit ovly on the ground of
high percentage of working expenses. I have got the figures of England only
ug to 1897 as they were not managed by Government. They were 57 per cent..
of the gross earnings. Some railways only spend 51 per cent. But since our rail-
ways are managed by the Railway Board, we find that the working expenses come
to about 67 per cent. Now I hope Government will be good enough to explain.
whether, though provision will have to be made for increase of wages, increase
in the cost of fuef)and coal and also for renewing the wagon service, whether it
is necessary to continue this process of administering railways at such high cost.

We have heard from the Honourable the Finance Minister that our nett
savings under thix head ave growing less year after year. Is it then necessary,.
when our nett income is growing less and less, that our working expenses
should mount up higher and higher ? Is there no mode, is there no method
of reducing this extra unnecessary expenditure from the point of view of the
general tax-payer ? ‘

I know some time back some inquiry was made with reference to working
expenses. When the late Mr. Gokhale moved more than once. in this Hall
that reduction should be made with reference to working expenses, the autho-
rities in England put pressure on the companies who are running these rail-
ways to reduce working expenses. Then, I suppose, Lord Incheape came
here to inquive into the matter. I do not know what recommendations were
made or if there was any actual result in reducing expenses to a reasonable-
limit. I may state that in other places such as Canada and South Africa
the proportion of working expenses is higher, for the simple rea#bn that they
are not able to secure labour at such cheap ratesas wedoin India. We are not
asking Government to perform wonders. Our own Government was able to
achieve something during the last 20 or 30 years; why should they not
continue to adopt the same procedure instead of increasing this burden?
The late Mr. Gokhale suggested that more than 50 per cent. is on any grounds
not justifiable with reference to these commercial matters, and now we are
nearly approaching 67 per cent. May I not ask the Government to reduce
working expenses to some reasonable figure, say even 57 per cent. as it was
in 1919-20 7 I caunot ask you to take any particular figure and to reduce it..
I only ask you to compel the Government, if they are not so inclined, to-
reduce these expenses to -reasonable limits, With that object in view, Sir, I
make this motion for the reduction of 5 crores. ..
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_ Colonel W. D. Waghorn : Sir, I think before we proceed further with this
discussion, it would be as well if I explained precisely what working expenses
involve. Increase of wages, increase in cost of materials, these items form
the principal canses of this increase of working expenses. In the particular
case in question, the Honourable Member ‘is comparing, I presume, the
estimated provision voted for 1921-22 with the budget estimate for 1920-21.

_ I may at once explain how these particular increases have, in this instance
arisen ; they are rather special and peculiar. If Honourable Members wi.lj
turn to page 2 of Appendix B and pass their fingers down column 4, they will
tind that the revised estimate provision for the current year is Rs. 54,12,85,000 -
as compared with Rs. 58,21,72,000 estimated for next vear. Now, if we
examine the items under which the proposed increases have been put forward, it
will be seen that they come almost entirely under ¢ Fuel {Abstract B) ’ which
has been increased from Rs. 5,93,82,000 to Rs. 6,54,00,000 and ¢ Programme
Revenne expenditure > which has been Mcreased from Rs. 3,86,22,000 to
Rs. 9,25,00,000. That is to say, in the case of Fuel it is increased by about
Rs. 80 lakhs and in the case of Programme Revenue expenditure it is increased
by about Rs. 3,40,00,000. These two items alone, therefore, account for the
increase of 4 lakhs over the revised budget estimate of 1920-21. These are
-the latest figures we have. Any explanation that I can give will be furnished
with a view to showing that there is no provision for normal increase over the
revised bu estimates for 1920-21. The extra provision for fuel will, I fear,
prove insuflicient, as it is intended to allow for the extra mileage which it is
hoped we sball work and the extra cost of fuel thereby required.

In addition to this, we have a great deal of lee-way to make up in the
matter of programme of renewals, renewals to locomotives, renewals to rolling

- stock, renewals to permanent-way, which have been left undone during the
war. We had hoped to make headway with these items this year and it was
Froposed to spend Rs. 8 crores on revenue renewals. We have, unfortunate-
v, not been able to work up to that figure. Had we worked up to that figure,
the difference would have been less. The additional provision now required is
simply to make good the deficiencies during the years of the war und I feel
quite sure that no Members of this Assembly will wish us to stand fast and
let things remain in the state in which they were when the war ceased. We

.are trying to make good the losses that have occurred, and it would be a
dereliction of our duty were we to attempt to do otherwise. I do nof think
there is anything more. These are the canses of the increase which I think
my Honourgple. friend, the Mover of the motion, is objecting to. He bas
moved for o reduction of Rs. 5 crores, which would mean our working at
Rs. 1 crore less than the actual working expenses this year. This calla for
-no comment.

Mr. A B. Latthe: Sir, the Honourable Mover of this motion said, he
could not & under what exactly a retrenchment of Rs. b erores could be
made ; but, from the explanation which the Honourable Member in charge of
the Railway Department has given, it seems to be quite clear that the great
_ increase in expenditure in the comir:ﬁ year is under the head of what is called
{Programme revenue expenditure, and that is explained, as Honourable Mem-
bers will remember, in this Memotandum which has been supplied to the
House. From paragraph 44 of that Memorandum it appears that this increase

- in expenditure 1s made for the purpose of renewals of permanent-way, renewals

and beavy repairs to locomotives, rolling stock, etc. 8o, 4t auy rate, it is
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-quite clear that we are not now dealing with any question of enhanced pay.

ost of the time we have been discussing the Budget, we have found that the
increases are due to enhanced salaries, and it is very difficult for the House to
suggest any retrenchment in matters like that.

The proposal before us is that the Railway Board wants to spend during
the coming year about 8 crores on the renewal of the permanent-ways, etc.
And the question which you have to consider is whether it is necessary that so
much expendituve ‘should be sanctioned by this House. If you look at the
expenditure which has been incurred in the current year, you will find that the
Railway Board have been able to spend onl a]‘;out 5 crpres. Now the
budgetted amount for the current year was 8 crores and 76 lakhs, that is to say,
that 5 erores and 76 lakhs were sanctioned for this purpose, but the Railway
Board spent only 5 crores 86 lakhs. If a reduction under this head is made,
I would sugg\ast that it is just possible for the Department to work in the way

“they have been working during the year that is about to close.

If they can go on with the renewals in the way they have been going on
-during the past year, I do not see why there should not be a reduction of at
least 3 crores by the Department, under this head. -

It will be argued that the work of renewing the permanent-way and doi
other kinds of repairs, was not properly taken in hand during the war an
that it is therefore necessary that more money should be spent this year. Now,
before giving your consideration to this argument, I would ask the House
to consider a few facts regarding the administration of the railways, which
will perhaps enable the House to arrive at a right judgment.

Honourable Members will remember that in the estimates for this year,
“a net profit of about 4 crores is estimated by the Honourable the Revenue
Member. They will also remember that this profit of + crores is due to the
increase of 5§ crores on account of the new surcharge tax which is going
to be levied under the proposals of the Revenue Member. 8o if you put
aside the additional charge we are going to recover during the coming year,
under the scale of expenditure which the Railway Board wants us to sanction,
:there will be a net loss of 1} crores. The estimated profit on 4 crores
i due simply to the fact that we have an additional surcharge of 3} crores
-according to the Honourable Mr. Hailey’s proposals.

The Honourable Mr, W. M, Hailey: Sir, may Irise to a point of order?
‘The Honourable Member has made a reference to a statement made by
-me, The figures he is now giving are not correct, because the figures of profit
from railways 1 gave in my opening speech on Budget day diﬁ not include
the estimated receipts from surcharge tax. '

Mr. A, B. Latthe: Do I understand that the amount of 87 crores shown
in the Budget does not include recoveries which are likely to be made by the
surcharge ? . .

'The Honourable Mr. W, M. Hailey: No.

Mr. A. B. Latthe: After the explanation which has been given by the
Honourable the Finance Member, it is of course neoessary for me to withdraw
the remark which I made just now rding the profit. But all the same
you will find that the profit ex this year 1s ‘76 per cent. That is
‘¢he profit we expect to get from the Railway Department. It iseven less
ithan 1 per cent. - »

L
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. This profit in 1920 was 2:77 per cent. and since then you find that we have
been getting less and lesa profit. In 1920-21 we obtained ‘97 per cent. profit.
and according to the estimates for the coming year we are only going to get.
*76 per cent. Perhaps the Members of this House will remember l;gut one
Honourable Member—I think it was Sir Frank Cartep—raid the other day
that we should not look upon the railways as a source of revenue to the State,
and it is just likely that the same consideration may be put forward on this
occasion also. It might be argued that we should leave the railways
to themselves so that any prohts coming from the railways could be
devoted to the development_ of that Department. 1 think that argu--
ment is likely to come before us. 1 submit, we need not attach much
importance to that argument. I 'would request the House to remember that
for years past the revenues of India have suffered very heavy loss on account
of railways. For over 50 years the railways did not pay their way and the
revenues of this country had to bear a net logs, and now that we have been
getting a little profit out of the railways, I consider it is very unfair to suggest
that we should not accept any profits for the State which has borne such a
heavy loss for many years. Then, 1 am sure, that my Honourable friend,.
the Member in Charge of the Railways, will urge in his arguments that the
Tepairs and renewals are very necessary. Inreply to that, 1 would submit, that
we can go on for another year in the same way as we have done during the
present year. I do not think that there would be heavy loss if this large outlay
was cut down. T would ask the House to remember the peculiar circumstances
of this year, the difficulties we are facing with regard to the great financial
deficit which we have ; and in view of the fact that this deficit is heavier than
any before borne by the Finance Department of the Government of India
and aleo in view of several other circumstances of the nature of Which I need °
not remind the House, I think that we may in all justice to ourselves expect.
the Railway Board not to increase the pace of renewals, that they should be
satisfied with something like 5 crores and that they shonld at least consent to
a reduction of 8 crores under this head. That would enable us to meet the
requirements of the Tariff Bill which I think will shortly come before us.
Unless we make a redoction under this head I do not see that there is any
possibility of the House being able to effect any improvements in the taxation
proposals which will shortly come before us, and as I do not think this proposal
to reduce the amount by 3 or 4 crores will result in any great damage, I
support the motion before the House.

Now, 8ir, it is just likely that next year we shall have better finance and
we shall be able to sanction a larger amount. I do not deny that the Railway
‘Department will try to make the best use of even 8 crores this year, nor do
1 s:u that these renewals might be necessary. I do not deny any of these:
facts, but 1 submit, that in view of the peculiar circumstances of this year
and our financial difficulties, it would be a very wise thing for this House to-
tell the Railway Board net to increase the pace of their improvements and to-
congent to a reduction of 3 crores—3 or 4 crores,~on these heads.

. The Honourable 8ir George Barmes: May I, 8ir, bring the House:
back to the motion. It is, that the Demand under head Railway—Working
Expenses—No. 10, be reduced by 5 crore. The wholeof this question lies in a
nutshell. The Working Expenses are shown on fage ¢ of Appendix B under
three heads—Ordinary Working Expenses, Fuel and Programme Revenue-

.
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Expenditure. The Ordinary Working Expenses are practically the same as
Tast year. Of the other two heads, Fuel and Programme Revenue Expenditure,
Fuel was Rs. 5,93,00,000 last year; it has now increased in the estimate to
Rs. 6,54,00,000. " I think that there are a great many commercial Members
in this House who know as well as we do that the price of coal has increased.
‘That increase of 61 lakhs is due to the increase in the price of coal. Then
the remaining item, Programme Revenue Expenditure, was Rs. 5,86,00,000
last year; this year it is Rs. 9,25,00,000, that is to say, an increase of
Rs. $,39,00,000.

Well, the plain fact is that during the war we got a much larger revenue
from our Railways than we ought to have had because we were unable, owing
to the scarcity of material, to make good the wear and tear on our railways.
Now, I cannot imagine any expenditure which is more worth doing at the
present time than putting our railways into proper order.

These two items, Sir, make up the largest part of the b crores by which
.the Honourable Member seeks to reduce the estimate, and the Programme
Revenue Expenditure, I may say, is entirely to be devoted t8 putting our
railways into better order than they are now. The two items account for
61 lakhs plus 339 lakhs, and curiously enough it comes to exactly 4 crores
out of the 5, by which the Honourable Member seeks to reduce this Demand.

If there is to be another crore of reduction, it must come from somewhere,
It must come either out of money which we should otherwise devote to
utting our lines in order or it must come out of the wages paid to the men.
YVell, think that everybody knows heré as well as we do that wages have
increased and have rightly increased in India. We have endeavoured to act,
a8 good employers, to pay our men a proper wage but no more. There is
o way that 1 can see by which we can reduce our estimated expenditure and
do our duty by the railways. .

Mr. A. D. Piokford: Sir, I should like to support every word which
the Honourable Sir George Barnes has said. A-ns, first, may I say & word
with regard to what Mr. Latthe said in the absence of my friend, Sir Frank
Carter. When Sir Frank Carter pleaded that the surpluses should not go
into the general revenues of the country, I don’t think that he meant that
the profits were to be divided amongst the shareholders of the different
Railways or any thing of that sort.

Mr. A, B. Latthe: I uever said that.

The Honourable the President : Order, order. The Honourable
Member should not interrupt. ' e

Mr. A. D. Pickford : I think his meaning was perfectly clear, He knew,
as everyone of us who is engaged in commerce knows by the most bitter
experience, that the railways are in a most parlous condition,—not merely for
what may be regarded as the selfish ends of commerce but that they are not
even safe for passenger traffic. And I feel sure—the newspapers have been full
of it at various times—I feel sure that Members of the Assembly must have
read accounts of the greatly increased number of accidents on Indian railways
with great disturbance of mind, and I should imagine that the representatives
of the Railway Board will support, my suggestion that this is due very largely
to the conditiow in which the rolling sfock now is. - 8o fur from reducing this
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grant, 1 feel perfectly certain in my own mind—and I am sure that those
engaged in commerce and industry will support me—that if by any chance
double this sum could be found anywhere, India, in every possible branch of life,
would benefit enormously within a period of not more than 3 or 6 years. Our
railways in India are our very life-blood. There is not a single aspect of life,
whether commercial, social, economic or any other, which is not immediately
and intimately affected by facilities in communication, of which the most
important must surely be our railway system. And I do not earnestly plead
with those Members of this Assembly who are not in intimate relation with
the working of railways - either from the point of view of running them or of
using them — I do plead most earnestly with them to consider very carefully
before they embark on a policy of retrenchment which will undoubtedly injure-
the country in a very large number of important ways. '

Mr. E. L. Price: Sir, Mr. Latthe bas, supported the proposal for this
reduction with a suggestion that it would be all right if the Railway Board
would carry on as last year. I am sure, my Colleagues from Sind will hear
that suggesfion with horror. Sind is only a small part of the country, but we
had one light railway, the Jacobabed-Kushmore Railway, éxxd, closed” off - the
whole of last year for want of rolling stock. We had the Hyderabad-
Badin line closed for want of raile. If thisis the Railway Board’s idea of
carrying on as far as Sind goes, well, it.is not ours, Sir, because there was no.
carrying on at all in this particular direction for want of rolling stock and rails.
Ang further it has begn a constant subject of outery in both the Sind and the
Punjab that the North-Western Railway, sometimes for want of coul, some-
times for want of trucks, sometimes for want of locomotives, cannot cope with
the traflic to and fro between the Punjab and Sind. 1t would be a disaster,
8ir, for the Punjab and Sind, if the North-Western Railway and its auxiliaries.
carry on this year as they did last year.

~ Mr, Harchandrai Vishindas: Sir, 1 endorse each and every word that
has fallen from Mr. Pickford and Mr. Price. I myself have been awaiting an
opportunity and have been jumping up once or twice to make the same kind
of “Pm as Mr. Pickford has made. I will appeal to'this Assembly to con-
sider by carrying this motion for reduction, they will be doinf great harm
to the country. i myself have been bursting with the subject, 1 wish there
were more funds available so that we couﬁl have the Karchi-Delhi Railway
for which we have been clamouring for years and vears. As Mr. Pickford has
said, by reducing the grant to the %iailway Board you will be reducing ‘the-
. wealth of the country, yon will be reducing the comforts of your Countrymen.
and you will be injuring each and every department of life. Of course, look-
ing to the ditficulties of the Fimance Department, 1 did not like to move for
*this demand beinlg incréased. 1t was my great desire to do so. I will aimply”
repeat what Mr. Price has said, that we Sindhis, especially the poor people, -
feel the need of the Hyderabad-Badin Railway and the Jacobabad-Kushmore
Railway very keenly. 1t is not merely the rich people that will be benefited -
by these rallways. We, merchants, find our goods held “P for days and days
together for want of rolling stock. We suffer a ﬂeat deal cconomically. T,
therefore, repeat what bas been said by Mr. Pickford and Mr, Price. Every
word of it is true, and 1 would earnestly appeal to this Assembly in the inter-
ests of the country, in the interests of the people, and in the interests of the
wealth of the countrysnot to allow this reduction.

L3
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Mr. Wali Mohamed Hussanally: Sir, I have only a féw words to say
in ‘support of what Mr. Price and my friend, Mr. Vishindas, have said., But
1 would Itke to remark that the stopping of the Jacobobad-Kushmore Railway
and the Hyderabad-Badin Railway is not due to any lack of funds. The:
rails of the Hyderabad-Badin Railway were removed to Mesopotamia some-
time ago, and as far as | have been able to ascertain, Government have not been .
able to procure new rails from England to replace those rails. That is the-
reason why the Hyderabaud-Badin Railway has not been put into order once -
more. So far as the Jacobabad-Kushmore Railway is concerned, that is also
due to a similar reason, vis., Government have not been able to get locomotives
in place of those removed to Mesopotamia or somewhere else. Therefore,
there is no question of money. The question is one of Government not being
able to get the materials from England. It has been pointed out just now
that there waw sufficient money available for the current year, but the Railway
Board were not able to spend all the money for the simple reason that they
bave not been able to get out the mhterials from England which they are very
badly in need of. Nobody denies here that the rolling stock and the railway
lines all over India are in a very bad way, and they require replacement and
that too immediately. Noboc.(v denies that the railways are a comfort to the -
people of India in every way. But the point that was made out by m
Honourable friend is, that any larger allotments made by this Assembly mﬁ
probably not be spent during the year, and; therefore, the allotment should
be cat down. the Railway Board can assure us that they can spend all
the money this year, I would certainly support the allotment being mmE:.

Mr. 8. C. Shabani: Sir, I appreciate very much the remarks that have-
fallen from my Honourable friends, Messrs. Pickford, Price and Vishindas. .
But, at the same time, 1 must point out that the point under consideration is
the abnormal increase in the working expenses of the railways. If the
working "expenses Fo on increasing, fesu funds will' be available for the
improvement of ruilways and railway facilities. On this account I feel dispos-
ed once again to support what Mr. Raju has said. Although I am not in
favour of a reduction, I am in favour of the working expenses being more
rigidly supervised. I quite realise the necessity of more funds for the -
requisite improvements to be effected in the railways.

Rao Bahadur T. Rangachariar: Sir, T rather think that my friend,,
Mr. Venkatapatiraju, has misplaced his hand in thinking of this side of the
reduction. 1 understand, this increase for this year is intended for improv-
ing the rolling stock and for improving the railway lines, and in that view,.
I think we ought to support these items. There is ouly one further remark
which I wish to make. It was stated by a previous speaker, that there was
difficulty in buying the materials in England. I saw it semewhere stated
that scrapped up materials were uvailable in  France after the war and also in-
Awerica. I do not see why this difficulty in getting materials from England
should stand in the way of improvement of our railways. 1do not know if
the Railway Board are going in for buyving materials from these places. If
R0, we can accelerate the speed at which both new construction and improve-
ment of existing railways may be effected.

!

Mr. B. 5. Kamat: Sir, I believe the question under discussion is to be
looked at from two points®of view, and I trust both my European friends in
.. this Assembly as well as my Indian-friends will devote a balanced attention to-

9 ~
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the question. It is perfectly true that we want better rolling stock and better
rmanent way. On the other hand, the railway is a commercifl concern.
f: must be our duty to ree that the working expenses are cut down as low as
ible. Sir George Barnes, while explaining the position of Government
-on this pojnt, made out one or two points particularly. He showed us by
‘means o?oi;g-nrea, that the excess of 4 crores was distributed thus, namely, 61
lakhs for increase in fuel, and 3 crores and 89 lakhs for increase in the pro-
-gramme of revenue. But 1 wish to point out to this Assembly, Sir, that the
total increase proposed in the present year is 134 crores; that is to say, an
increase from Rs. 45 crores and odd in the last year to 68 crores and 50 lakhs
in tHe current year. That is to say, he has to explain an increase of 134 crores
and not an increase of only 4 crores which he has done. Now, the fact of the
madtter is that under ordinary working expenses, that is to say, pay and other
matters, the figures will show that the increase is going up from 38 crores to
something like 46 crores—an increase of 7 crores chiefly I expect, for pay. For
this statement of mine I have support in the speech made by the Honourable
the Finance Minister on the lst H):mh in this Assembly. In paragraph 15
g his opening speech, while explaining the question of ﬁailways, he has mid

us : ’

¢ It is the working expenses of railways, which have been increasing month by month, -
“that bhave been mainly responsible for falsifying our estimate of net receipts; the bulk of
- this increase is due to increases of pay given to the railway staffs.’

It will thus beseen . . .

The Honourable Mr. W. M. Hailey: I regret that I must rise to a
-point of order, Sjr. Here the Honourable Member is referring to a statement
made by me.. t statement of mine, Sir, referred to the increase from
‘the revised Budget estimate for 1920-21 and not from the actuals of 1919-20.
Therefore the increase I was referring to was the increase of four crores aud
not the increase of 18 crores.

Mr. B. 8. Kamat: The point I am making is, that the increase of 13
erores is not entirely due to fuel and revenue programme but is also due to
increase of pay. Now, I certainly admit that if prices are going up in the
-country, the sn.y of the staff must also be increased. But itis all a question
' of degree, and the point is, are we spending the increase on the ptrmanent way
“and rolling stock a8 also on pay, proportionately? If we succumb to the
-clamour for more pay on the part oP the staff, and spend an increasing sum on
the pay and less on the rolling stock and the permanent way, then, 1 believe,
we are not distributing our increase in working expenses properly. -

I do admit, that there ought to be an increase in* working expenses in the
-coming year, but surely, we must see that the staff is not clamouring for an-
.inordinate amount of pdy. I shall illustrate this point by taking one
particular example, namely, the increase shown on the question of staff
~of the Great Indisn -Peninsula Railway, and, as I have some experience
of that Railway, I would rather touch upon this point by way of
illustration. If we take the fignres for charges for General Superin- .
tendence, we shall find that this year we are told the increase will
‘be from 76 lakhs to 99 lakhs (gage 66, Appendix: B, Statement of
. Railways, Expenditure chargeable to, Revenue in Intfia). C:nnparing pay and .
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wolling stock, the increase for the improvement of pay and the general improve-
aent of the staff is from 76 lakhs to 99 lakhs ; whereas the same railway
wants an increase for improvement of the permanent way and the rolling
stock from 2069 lakhs to 300 lakhs. Looking to the importance of permanent
way and the importance of rolling stock in such a big railway, as the Great
Indian Peninsula, I believe that they are spending on rolling stock much less
proportionately to what they propose spending for the improvement of the
pay and prospects of their staff. What I contend, therefore, is, we certainly
want to increase a little the working expenses of the coming year because
prices have gone up; and we want an improvement in the rolling stock
-and the permanent way also; but, surely, we should not succumb to the
clamour for increase in the pay of the staff to this extent. Knowing
something of the Great Indian Peninsula Railway, I can take another
illustration. Take the Engineering Department. 1 am sure, that if we
look to the cadre of all the engineegs, right from the resident engineer getting
Rs. 450 a month to start with, to the Chief Engineer getting Rs. 3,000,
T believe, that in the whole of that cadre there in not even 5 per cent. of
the Indian element. The same applies to permanent way inspectors. A
large proportion, a far overwhelming majority of the permanent way inspec-
tors on the Great Indian Peninsula Railway consists not of the Indian
element. 1If, therefore, on the grounds of economy consistently with
efficiency, the Great Indian Peninsula Railway introduces a very large propor-
tion, a decent ratio in their engineering staff, of Indian engineers, well-qualified
from Indian colleges or from Ezglish colleges, I maintain, that they could reduce
their bill for pay.  Similarly, about the staff, in the Traffic Department and
the staff in the Loco. Department aswell. The truth is, that if we main-
tain a very large foreign agency unnecessarily for the railway, the question of
their pay is bound to come up, and there comes up the extravagance of the
whole system. If, on the other hand, out of 100 persons in the cadre, say,
-of the engineerin% branch, or the traffic branch, we have 50 per cent. Indians
and 50 per cent. Europans, 50 per cent. recruited in India and 50 per cent.
in England, then, I believe, the total pay of the staff could be cut down. Then,
the state of things which we find on almost all the railways,—mamely, the
-staff being recruited to the extent of 75 per cent. and even perhaps 80 per
-cent.,—in the traffic department, the en 'noeringE department, the loco.
-department, and the stores department, chiefly from England will be improved
and the cost on the staff will be reduced. It is this method of Indianization
which will reduce the working expenses, and if that is done we can stipport
the motion before us. I, therefore, throw out a suggestion that the permanent
way should be improved, the rolling stock should be improved, but the total
pay bill for the staff should be cut down by introducing the Indian element.

The Honourable Mr. W. M. Hailey: Are we discussing the question
whether some reduction or other should be made, or a reduction of b crores or

-4 crores should be made ? It is difficult for us to argue anything except she
+definite motion before us.

Lieut.-Colonel H. A. J. Gidney: Mr. President, as the represen-
tative of a community which, I think, I can truly say, forms the backbone
-of all the railways in Indis, I feel that I am entitled to speak with some
-suthority on .this matter, if for nothing else. The demand for reduction of 5
-crores has been put to us in such a weak way that the strength of the
‘Government lige in the weakness of this demand. It has met, and I think

»
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very rightly, with universal condemnation, and I am glad to add my voice in-
support of all that has fallen from the Honourble ‘Sir George. Barnes. In.
no other department of the Government of Indin has the principle, efficiency
versus economy, been tried as in the Railway. A remark has just been made
which, I feel, I mustanswer, and that is, regarding the Great Indian Peninsula
Railway. As that is one of the railways that I know a good deal about, and
1 feel that I can talk with some authority on it. The racial distinction that
has becn made is very unfortunate and undesirable in this House where we
are all working for a common goed. My community forms a very large
percentage of the members of the Great Indian Peninsula Railway and when I
am told by the Honourable Member who has introduced this unfortunate racial.
distinction that there is not a sufficient number of Indians in the engineering
staff of the grade of Rs. 450 to Rs. 3,000 per mensem, I may tell him, that
the same thing applies to my community £8r there is not a single Anglo-Indian

employed to-day in this grade, but I am quite satisfied that that implies that
equality of treatment spells equality of fitness. This department is open to-
all men who go to England and qualify by undergoing a proper engineering
course. I understand, that the reduction of five crores should be made either
by reducing the working expenses, that is, the working expenses of the railways
as a whole, applying the word ‘ Expenses’ generically or the pay of the staff,
that is to say, the railway employees. Let me assure as also warn the House:
that the railway employces will not tolerate any reduction of their pay, on the
contrary, with the increasing prices of food stuffs they may want move. The last
five years in India have shown an enormous amount of railway unrest. In fact,

during the last fortnight we have witnessed an attempt at a recrudescence and

if we want to reduce the pay of all the railway employees we shall only court.
and invite dissatisfaction and be adding fuel to the fire of the daily increasing
unrest in India which we are unfortunately witnessing all around us to-day.

Mr. B. 8. Kamat: I never suggested reduction of pay.

Lieut.-Colonel H. A.J. Gidney: In other words, to put it briefly, I
consider this demand as suicidal, and if the House passes it,” we would be
eutting our nose to spite our face. I, therefore, oppose the motion strongly.

Dr. H. 8. Gour: I should not have thoufht that the Honourable and’
Gallant Colonel would in any way need any defence of his own community.
If T understood the Honourable Mr. Kamat right, his point of view was that
the railways in India, like all commercial concerns, should be worked on a
computative basis and that the wages given to the railway employees should
not g.iﬁerentiate between these employees on the basis of racial differenoes
"bat be given solely on the ground of their efficiency. Now, is that the case ?
Has it been proved to the satisfaction of the Assembly that in the State
railways and the state-managed railways of this country the employees are:
paid on a fair computative basis? The Honourable and Gallant Member
has let the cat out of the bag by sayinlg that he is watching the proceedings
in defence of his own community. I ask the Railway Board whether the
members of his community are not classed apart and paid higher wages for-
discharging the same duties for which Indians in - this country are equally:
efficient but for which they are paid much lower wages? In other words,
ave not the scales for the remuneration of railway employees classed as:
_Europeans and Anglo-Indians, and - Lndigns, and are not the wages for doi
the identical work different in the case of Europeans and Asiglo-Indians, and'
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Indians in this country? The Honourable Mr. Kamat pleaded for equality
of treatment. What he said was this. If you wish to work these on
economical lines, pay the employee according to his merits. Don’t pay him
because he happens to belong to a particular community who has claims upon
the Government for protection and preferential treatment, but pay him
because he does particular work for which heis qualified. If the Railway
Board was to follow “this principle, I have not the slightest doubt that the
working expenses in this country would be reduced to a minimum.

Now, Sir, it is a well known fact that the engine drivers and guards of
all mail and passenger trains are members of the European or Anglo-Indian
community, but it 1s an equally patent fact that the bulk of the travellers are
Indians and we know the kind of service which these guards render to the
Indian community. Pleas after pleas have been raised. Questions after
questions have been put in the loca] Councils that the third class passengers,
who form the backbone of the Indisn railway administration, are neglected.
Their comfort is not looked after. They are not even given that guidaunce
which they have a right to expect in return for the fare. Nor, Sir, I submit,
that if an European or Anglo-Indian Guard is paid in the neighbourhood of
Rs. 300 a month, the Indian Guard would probably be paid little over Rs. 100
a month and there would be a saving on each head of Rs. 200 and the same
may be said of the engineering staff and the headquarters station staff, that is
to eay, the staff in the first class and big stations, which are meant exclusivel
for Europeans and Anglo-Indians, and only Indian subordinates. Now, Sir,{
beg to submit considerable economy could be effected by the Railway Board
on the lines indicated by Mr. Kamat, but whether the economy effected would
amount to as much as 5 crores of rupees is more than I can say, but at any
rate it would certainly minimise the loss which the railway company suffers
on account of the cost of the administration. I do not think, my friend, the
Honourable and Gallant Colonel, had any quarrel on this principle. The principle
is o fair field and no favour and it is upon that principle that the Honourable
Mr. Kamat supported the amendment and it is upon this principle that I call
upon the House to support him. .

Lieut.-Colonel H. A. J. Gidney : May I rise toa point of order, Sir. I am
afraid the Honourable Dr. Gour has cither misunderstood me or I have mis-
understood what the Honourable Mr. Kamat said. I wish to make my point
quite clear and in doing so, I want to avoid any racial distinction which we should
keep out of this House. Asfar as my own community is concerned, I am out for
equality of treatment which spells equality of fitness. Mr. Kamat laid stress
on the engineering grade of Rs. 450 to Rs. 8,000. What I meant to say was, as
far as I know, on the Great Indian Peninsula, there was not one Anglo-Indian
in this grade. My community is, therefore, suffering from the same disability
s the Indians and this distinction, I think, should not have been made. The
portal to this grade is the passing of an examination in England and it is open
to all Indians alike, The question is, therefore, not one of favour to my com-
munity to the detriment of Indians.

Dr. H. 8. Gour : I am glad to hear this expression of o¥inion from the
Honourable and Gallant Colonel. . He is also like myself for ‘fair play and no
favour’. L

Dr. Nand Lal: Bir,"the amount which we are asked to invest in an
‘industry should be proportionate to the »yield which that industry brings in,
In some cases, ué in the present one, it ,is not a qpestion’ of grain alone,
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but also £l ion of utility which should receive considermbion. Here
the question 8f usefulnees forms a very iessentinl element. So far as the
railways are concerned, these two factors should be given prominence, first the.
gain, the monetary gain, and second the usefulness. The latter factor reems to be
adequate but the former one appears to be small and I think this has been admitted
by one of the Honourable official Members as well. Though the explanation
which is given, primd facie, seems to be correct, I may say at once that that
explanation is not very convincing. The second point which we should
consider very deeply is this. 1f the working of the railways could be done
in o satifactory way by the introduction of more Indian element, why should
it not be done? Our object is to see our railways properly worked, but if we
could work them successfully and economically by the introduction of a greater
Indian element, why should it not be done ? There is much force in what
has been suggested by Mr. Kamat. The explanation, which has been
advanced on behalf of Government that the railways want rolling stock and
other things to make improvements, no doubt seems a good one. But, at the
same time, we are sorry to say that so much expenditure cannot really
receive our approbation unless and until some more cogent reasons gre given.
When we look into this list of expenses, we do not find any explanation.
Of course on page 2 of the State Railways Appendix B, we find some explana-
tion, but that explanation does not appear to adequate at all. Therefore,
my submission before the House is this, that the amount which is demanded
appears to be much morethan what it ought to be. Consequently I beg to
gupport the motion which is now before this House. ‘

Mr. B. Venkatapatiraju: My motion has created consternation in the
.minds of my Honourable friends who are the champions of commerce. I am
as anxions as themselves for the improvement of raifways, because 1 am not
one of those who wants to kill the goose that lays the golden eggs. We are
realising great e’groﬁt» from railways and I shall never take part in anythi
which will reduce the efficiency of such a useful source of revenue.
do not stand in the way of {ringing out renewals or providing more
wagons. That is not my point at all. AllI respocbfull‘y ask s, and
no explanation is- offered, when we are spending several thousands of
ru upon a special Railway Board to look after the interests of railways,
wge”the working expenses are increasing so largely from year to year
and I shall request this Assembly to consider the proportionate working
expenses for non-budget lines. In the non-budget lines, the proportion
of expenditure is 56 per cent. because they are spending about 3 crores
when they are realiing 5 crores 44 lakhs. Merely because a line is a
State line, are we to spend 67 per cent. ? ‘That is my objection. If it is impos-
_sible for the Government to carry on the necessary improvements with this
~sum, 1 do not stand in the way, because they have already provided elsewhere
"for a capital outlay of 15 crotes. Do you mean to say that after ‘spending
539 millions on railways we should stop short of spending 10 or 156 millions
‘more, if necessary ? ask what is the explanation for this abnormal
‘increase in working expenses. That is the sole ground on which I lay stress.
It does not matter whether you reduce the amount by b crores, such as 1

ropose, or by any other amount. That is not the point. I do not. want to
+bring in. the racial guestion because that is not my .obi'ch here. Later on
. $here will be time and occasion for me when I shall press for the Indianization
of. mallway vervices. ‘



THE BUDGET—LIST OP DEMANDS. 879

I am not pressing this motion, but I expect the support of the Honourable
Mr. Price as a business man in exerting his influence upon the Government to
redtce unnecessary working expenses, in order to meet the other Budget claims.
Why should our working expenses be increased to 67 per cent. of the gross
income ? ‘I am only concerned with that proportion; I am not concerned
with other matters. Therefore, if the Government is prepared to look into
the matter and find out the dire necessity for this increase or the possibility of
reducing this expenditure, I shall not press my amendment, otherwise, I shall
be obliged to press it. ‘ -

Rai J. N. Majumdar Bahadur: Sir, I rather think that we
have missed the main point at issue. I am rather sorry that a note of
racial prejudice has been sounded by more than one speaker in this House.
It is'not a question of racial jealousy or of racial sentiment. We all know
that we are here, Indians, Anglo-Indians and Europeans, and we must pull on
well with each other, without being jealous of each other. But the question is,
whether we shall be able to spend the money that has been budgetted for this
year. Past experience shows that we cannot spend so much money all in
one year. Soitis not, as my Honourable friend, Mr. Pickford, has said, of
our bei{\&ea%ninst railways or over their improvement. This is .a misconcep-
tion. all know that railways play a very great part in what is called social
reforms. They shorten distances; they are very convenient to us; they
enable us to come to Delhi within 48 or 36 hours. That is all right. But
that is not the question. The question is, whether we can afford to pay so
much money in a year of deficit. We are going to raise additional loans, we
are going to levy additional taxes, and all this in this very year we are going
to spend a large amount of money which, I think, at the end of the year
we shall find that the Department has not been able to spend. Although I
have not been making budgets of large descriptions, I have been - in the habit
of making smaller budgets. We find sometimes that we budget for a certain
amount and cannot spend the money, and, if you spend a large. amount of
money in a short time, you are sure to misspend it. We have to order all
these things from England and I doubt whether they will be able to supply
all our demands in the course of a single year, especially in times of trade
depression. Therefore, 1 ray, there is no question of racial jealousy, but the
question is whether we shall be able to spend the whole amount which has
been budgetted for this year. Past experience shows that we cannot spend
such a large amount, and, therefore, although it may not be reduced by five or
four crores, I think at least a considerable reduction is possible. Let us at
least budget for an amount which we can spend this year and thereby save
the people from further taxation on, say, postcards and other things which
everybody will, I think, feel. At the same time I do not wish to take up the
time of the House unnecessarily, but I appeal to all, officials and non-officials,
Indians, Europeans and Anglo-Indians, that it is not & question of spending
money on railways. I know that yod must spend money on railways. They
are necessary for -many purposes, military, social, commercial and for other
purposes, but we should always consider whether we can spend the whole
amount this year.

Mr. P. P. Ginwalla: Sir, I find myself in rather an awkward position.
I agree with much that has been said by my ‘Honourable friend who moved
the amendment and by those who have supported it, but I am compelled
at the same time to vole against its acceptance. If I were satisfied that
it was possible to reduce the working - expenses in so far as they refer merely
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to the management of the bigher services I should have voted for the
amendment. But it is impossible that anything can be done in the way of
cutting down working expenditure in that direction. Supposing that you
reduce the Budget by five crores of rupees, do you think that there will be
any reduction in the "higher services? The services will remain just where
they are. What would suffer would be the repairs and the rolling stock and
these are the last things that ought to suffer. It would be all right if we
could, as has been suggested, immediately Indianise the higher services.
But we cannot do that in a year. We must deal with the railway services
in the same way as we are trying to deal with the Civil Service and other
services, that is to say, take a certain percentage in each year and say that
that will be Indianised by that percentage. But you cannot in one year,
simply by cutting down five crores of rupees, attain that result. That is
the reason, 8ir, why this House should throw out this amendment. It will
lead—by further deterioration of the rolling stock to accidents and it will
lead by curtailing facilities for internal traffic to a rise in the cost of living—
results which it ought to be the duty of this Assembly to avoid.

.~ Colonel W.D. Waghorn : Sir, I should like to offer a few remarks in
reﬁard to my Honourable friend, Mr. Venkatapatiraju’s suggestiom I can
tell him that Government have very carefully considered for many years the
poseibility of keeping down the normal working expenses of railways and
seeing that they shall not rise inordinately. It had, before the war, been
found that they were slowly but surely rising year by year as a result of a
larger number of railways coming into existence. As the age of these lines
becomes ter, the renewals become heavier. That is a constantly increasing
charge. The wages of the staff is also increasing, the provision of accommo-
dation is increasing and the cost of materials is increasing. All these items
o to make a constantly increasing charge in your normal working expenses.
ring the war, owing to shortage of materials, we could not replace and
keep our revenue renewals up to what they ought to be and the consequence
was our proportion under eaminis increased. We did not get a chance of
spending the money properly on keeping our stock in order. Now, after the
war, we are trying to overtake the damage that has been caused to your
property during those years of war in order to bring that property into a state
of efficiency which everyone, I think, recognises, is very necessary. These we
have thoroughly well looked into, and, therefore, I am afraid that any sugges-
tion that we should do so would only lead to the same result that I am trying
to explain to you. The increased expenditure which we now ask for these
special revenue renewals are on account of these very items, locomotives,
rolling stock and permanent-way which have run into bad repair during the
years of the war. We were unable to spend that amount last year, unfor-
tunately, because we could not get the stuff out from England owing to strikes
and other caunses, but I anticipate, and I sincerely hope it will be possible to get
them out this year and that we shall.be able to carry out this programme.
These are the simple facts of the situation and I think, possibly, if my
Honourable friend understands the situation now, he will be prepared to
withdraw the amendment.

Mr. B, Venkatapatiraju : I withdraw the amendment.

" The Honourable the President : The question.is, that the amendment
be withdrawn.

-~

. .
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The amendment* was, by leave of the Assembly, withdrawn,
The Assembly then adjourned for Lunch till Ten Minutes to Three of the
“Clock.

The Assembly re-assembled after Lunch at Ten Minutes to Three of the
“Clock, The Honourable the President was in the Chair.

‘Workixe ExpeNses.

Mr. A. B. Latthe : I cubmit, Sir, that my motion may be taken first—
I am not prepared to withdraw it about the reduction of working expenses by
4 crores. That has not been put yet.

The Honourable the President : The Honourable Membeér, I see, wishes
to move his Resolution that the working expenses be reduced by 4 crores. I
took it that his motion was really covered by the earlier motion to reduce
Working Expenses by § crores. |

Mr. A. B. Latthe : I was not prepared to withdraw my motion.

. The Honourable the President : I gave the Honourable Member a full
-opportunity of speaking on the earlier motion,
Mr. A. B, Latthe : That is quite true, but I did not intend to withdraw
the Resolution. .

Sir, I move:

. * That the Demand under head Railway—Working Expenses—(pago 56) be reduced by
crores.’

"The Assembly has already had a discussion on this subject and I do not
wish to touch on the points which have been already discussed ; but I wish to
point out to the House the grounds on which I base this motion. In the
discussion that we had a few minutes back, the question was raised
whether more economy could not be effected by Indianising the
railway service. Those Members of the House who heard what I said on the
motion which was being discussed then might remember that I did not
.claim that the reduction was justifiable on this ground, for various reasons.
Of course I quite agree with the contention of Mr. Kamat and others who
-said that certain economies could be effected by Indianising the service, and
so far as may be possible that remedy should be applied. ~But in the presént
.case the proposal which we have to discuss is not whether the railway service
should be Indianised. The question is whether we are justified in claiming a
xeduction under the particular head of Working Expenses. As I showed last
“year—or rather in the year which is about to close,—8 crores were budgetted

or the purpose of what is called the programme of revenue expenditure. Now .
out of those § crores, b crores only were spent, so thatabout 8 crores remained
unspent during the current year. What is proposed for next year is that some
thing like 9 crores should he spent.under this head. I submit that it is not
.absolutely necesrary that we should sanction the whole amount of 9 crores
under this head. My reason is in the first place that eflicient management
‘would require that expenditure on account of renewals should not be undertaken
«on a very large scale. But supposing for a moment, for the sake of argu-
ment, that i¥ is just possible to spend the whole amount in a proper way,
I would still submit to the House to consider the circumstances under which we
are discussing this Budget. 1 quite agree that the Railway Board will make the

® Vide page 866 of these Debates.
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best use of the whole of the money. I further admit that the Railway Depart-
ment does require a t deal of expenditure on account of renewals on
fermanent-mya and so forth. I do not dispute these points at all. But what

urge is that, daring the coming year, it may be quite possible to meet the
urgent necessities of the case by spending 5 crores or 4} crores instead of
the whole amount of 9 crores that has been asked for ; and if the House accepts
this contention, that the whole amount is not absolutely necessary—although
of course it may be very usefully spent ;“and if the House agrees with me in:
bolding that the urgent necessities of the case may be met by the expenditure-
of 4 or 5 crores—well, I think that the conclusion which should be arrived at
is that this amount should be reduced. '

In the course of the debates which we bad, my Honourable firiends, Mr,
Harchandrai aud Mr. Price and other gentlemen from Sind
seemed to'complain that the railway administration in that pro-
vince had been very much neglected and that a lar%: expenditure was neces-
sary. I do not at all dispute that fact. It may quite possible that the
n:'?’way administration had been neglected there very much, and that there is
great need of rolling stock and so forth. I do not know anything personall{,
but it is just possible ; and I wish to bring to the attention of the Honourable

ntlemen that even after this reduction, a sum of 5 crores still remains and'
fewould not complain and the House will not complain if the first claim upon
this sum of 5 crores would be that of Sind.

I shall point out another fact to the House which is this. So far as the
provision of fresh rolling stock is concerned, for which, of course, the com-
‘mercial interests are very anxious, a sum of Rs. 9,67,00,000 has been provided
for under the capital head for rolling stock to be purchased and to be supplied
to the open lines and also a sum®of Rs. 48 lakhs has been reserved for the open
lines ; that is to say, nearly Rs. 10 crores under capital expenditure head, with
which we are not concerned at all and which I do not seek to reduce is avail-
able for this supply of fresh rolling stock. So it will be quite clear to the-
House that the reduction which I propose will not come in the way of supply-
ing wagons and other things which are so necessary for our commercial
development. :

In conclusion, I would remind the House that if we ask the Railway
Department to curtail their programme to a certain extent this year that does
not mean that we look npon the needs of the milway department with dis-
favour in any way. What we mean is that in the present year of very large
financial deficit, a deficit such as we have not experienced in the course of the:
history of Indian finance, I think it will not be very unwise on our part to
ask the Government to reduce the cxpenses under this head to a certain extent,
so that the most urgent necessities might be met and the less urgent neces-
sities might be considered in the next year. With these remarks, Sir, I move:
the motion which stands in my name.

Colonel W.D. Waghorn: Sir, with a very few remarks I think I can-
dispose of most of Mr. Latthe’s objections. I have already pointed out, and’
1 :ﬁink the House generally nccepts it, that we are in a veryWhad state as-
regards the maintenance and up-keep of our stock. It is replacements, not.
new stock, that we are thinking of in the estimates now under consideration,.
That stock has run down intoa very bad state of reppir ; and if we put off
repairs as I understand Mr. Latthe suggeste, we shall find our stock in such a

3r. u
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state that it will not run at all. Ido not know how we shall carry traffic
then ; the new stock will not be arriving till late in the year and we ghall find
things in a very serious condition. Moreover, as regards the possibility of
ourtailing this expenditure which is proposed for the current year for
ordinary renewals, material has already been ordered during the current
year and will be arriving shortly, and will therefore be available at once. To-
replace our stock and put it in good running repair we' shall require all
this money, and I do not anticipate that there will be the least difficulty in
nding the money, both economically and for the good of your railways.

t is of no use trying to put that off. I therefore think it would be a mistake -

to ask the House in any way to postpone this very urgent work.

Mr, Wali Mohamed Hussanally: May I inquire from the President
of the Railway Board what is the amount and value of the materials already
ordered which he expects to arrive next year ?

golonel W.D. Waghorn: I gm afraid I cannot give those figures off-

The Honourable Sir George Barmes: Sir, I desire to appeal to the-
Honourable Member to withdraw this motion. We had all this question
threshed out very thoroughly this morning, and I fear that what I said must
have been very unintelligible, for it does not seem to have gone very far. I
would like to repeat again what I said then. The greater part of the increase
is not real working expenses at all ; it is money which must be spent in order-
to make good depreciation which ought to have been made good before, but
which we were unable to make good during the war. I can only say that
I regret that the amount to be spent on making good this depreciation is only
8 crores. Nobody regrets that more than I do, for I know that it is not
enough. Both I and my Honourable friend, the Finance Minister, believe
that it ought to be a great deal more, but unfortunately in our present
circumstances we cannot find the money. I do ask that this motion be
withdrawn, or rejected if the Assembly prefer; but I appeal first to the:
Honourahle Member to withdraw it.

The Honourable the President: The question is :
. ‘ That the Demand under head ‘ Railway—Working Expenses * (page 56) be reduced by
crores.
The motion was negatived.

~

MisceLLaNEous EXPENDITURE.

. 8ir P. 8. Sivaswamy Aiyer: Sir, the proposition which I beg to move is
this :

¢ That the provision under head *Miscellaneous expenditure’ 66) be reduced b
Res. 8,30,000.’ ¥ ¥ (]mge ) v

This is exactly the cost of the Railway Board. I trust that this
Resolution will not excite the horror nor even the alarm of my mercantile-
friends in this House. I have no intention of laying hands upon the
funds devoted to the expansion of mailways or the improvement of existing
railways. Mw object in bringing forward this motion is to voice the general
feeling of dissatisfaction that has been felt with regard to the Railway Board
and the general conviction of its inutility. Sir, so far as I can speak for the
Presidency of Madras, w§ seldom remember to have seen the Railway Board
do us any good turn. 1 will not go to,the length of saying that they bhave-

.
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never done us a good turn. 1 do remember that on one occasion or so they
vejected a contention of the South Indian Railway Company that some
gromm.ls of a district board went in the direction of short circuiting their line;
ut taking their work' as a whole I am not aware that they have done anything
to advanee railway construction iu the Madras Presidency. I am iunclined to
.believe that the interests of railway construction would have been quite as safe
without a railway board as they have been with a railway board ; nor has there
been any improvement in the condition of the railways in rolling stock and so
on O{ course I know that it will be pleaded that the last seven years or at any
rate that the five or six years of the war werea period of great financial
stringency, a period when it was impossible to obtain railway materials, and
therefore that the Railway Board ought not to be held responsible for this dis-
graceful condition of the rolling stock of our milways. But I do net
remember that the condition of our railways or of our rol{ing stock was very
much superior even before the war. I think we always had ground to complain
of the way in which our railways were provided with rolling stock, of the way in
which our railways were managed, and of the way in which the grievances of
passengers were attended to. Nordo I believe that they have ever attended to the
grievances of the mercantile community that the rates of carriage for internal
trade have not been properly devised. We have found that the railway com-
nies have been allowege to make arrangements with the B, I. Company which
ve had the effect of compelling people to take their goods by a longer route
to Dhanushkoti for the purpose of paying higher rates to the railway com-
{am'es and for the purpose also of securing prefits to the B. I Company.
am sure that complaints of this nature with regard to mates of freight are
-quite common in the other Presidencies also. There is a feeling on the part

-of the Indian community at any rate, that the rates are so devised that the

‘encourage extetnal trade rather than internal trade. How far that is we
founded I am not in a position to ‘say, but one thing I can say that I have
seldom found any one who has had a good word to say on behalf of the
Railway Board. 1 believe that a more useless and obsolete body does not

-exist. 1 am not convinced that it has accelerated the construction of the
railways.

Now, Sir, I have given expression to the feeling, and 1 would say the
-conviction,,of the people who are affected by the management of the Railways,
but I would not ask you to accept my statement. I would ask you to refer
to the evidence of the Railway Board itself before the Railway Committee.
A few days ago I was reading the evidence in cross-examination of
Mr. Tomkins, the Joint Secretary to the Railway Board. Now I will briefl
tell the Assembly what he has deposed. They have mo experts to deal mt{
large questions of policy, large Eoliciad operations or large projects. In the
statistical branch they arrange the figures received from the railway companies
without comparison, without alteration, The whole of this branch admitted]
reyuires recasting. Nor are they up-to-date, even in their knowledge. Their
library consists of old, out-of-date publications. Nor do they disseminate
knowledge; they do not circulate any technical journals to the railw
-officers concerned. Well, do they publish any information for the beneht
-of the public? They do not prepare and publish any list of rates for the
-catriage of goods or any comparative statements to enable the public to
Judge of the efficiency of the railway lines. Well, show are they treating
public complaints? They simply go on, in the usual bureaucratio style
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by referring the matter to the railway companies themselves. What can
‘be the result of it? We understand now why our complaints are so little
cared for by the railway companies. This question of the callousness of
the railway companies to the needs of the passengers, andto the needs of
traffic, has often been pressed upon the Local Government, and they have
felt impotent to deal with them because they have no control over the railway
companies. The Local Government always used to tell the local Council
that they bave no control over the railway companies; that it is an Imperial
question, and is a matter for the Railway Board and it is not for them and
so on. I understand from my learned friend Mr. Rangachariar that the
‘Government of Madras did not promise anything substantial, but they have
promised to forward the representations to the Government of India. The
Government of India in turn forwards them to the Railway Board; the
Railway Board in turn forwards them to the Railway Companies, and what
the Railway Companies do with them, we know by the results. It is no
wonder that under those circumstances the railway companies are absolutely
callous to all complaints. * o
Now, Sir, under those.circumstances, seeing that the ~public have not
ot a good word to say for this Railway Board, and even the Joint Secretary
ias made such damnatory admissions, I ask you, is there any reason for
prolonging their existence 7 Of course, I shall be told that the whole matter
18 pendinﬁ before the Railway Committee and that it will come up for
decision when the Railway Committee sends up its report. I may admit
that I have no murderous intentions towards the Railway Board, but if any
"words or remarks of mine will hasten their demise I for ome will not
shed a tear over it.

Mr. A. D. Pickford : Sir, I think that the speech which the Honourable
Mover of this amendment has just made must inevitably come within the
class known as destructive. I think also that there will be few people who have
had dealings with the Railway Board, who will not walk with him to some
extent. 1 suppose there are few bodies among the heavily cursed bodies in
this country more cursed than the members of the Railway Board. Butitis
surely a question as to whether any other body standing in their position is
likely to fare any better, and one very noteworthy thing about the speech of
the Honourable Sir Sivaswamy Iyer is that he has made no suggestion of any
sort for providing a substitute for this ‘ obsolete body.” If it were in order,
Sir, I would almost be disposed to suggest that the standing orders shall be
suspended in order to allow Sir Sivaswamy Iyer to supply that omission, and
it is important because, whatever the shortcomings of the Railway Board may
‘be, it is perfectly certain that some body of that description is needed. We
must in this country, under the somewhat artificial conditions under which the
railway administration is carried on, have some system by which- working can
be co-ordinated and controlled and the advantages possessed by plains’ lines
not being exploited to the destruction of a hills’ line,—I allude to the old
controversy as between the East Indian Railway and the Great Indian
Peninsula Railway. - I think, therefore, that it is due to this Assembly that,
df it is suggested that the Railway Board should be abolished, we should have
some concrete suggestion before ns for somebody to take its place. It is also
aoteworthy, I think, in the speech of the Honourable Mover that the sins
-of omission with which he confronted the Bailway Board were chiefly sins of
omission which could-only be made good, not by cutting down the estimates
by Res. 8,30,000, but by adding considerably to it in order to enable the
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Railway Board to provide the general public with that information which he-
tells us is at the moment withheld. Sir, I oppose the motion. :

Colonel W. D. Waghorn: Sir, it is in a spirit of apology that I get up-
to reflt{‘ to this motion. I have not long been a Member of the Boa:
and I daresay I have also found fault hitherto with its numerous delin--
quencies.

The Boardis a hard and over-worked body. We have represented to-
the Railway Committee that—

+  “The Board as constituled is ocertainly for existing conditions too small for the w

to be dope. The Members are pmotiou{ly tied to headquarters and have inauﬂiei:::
B porat” whioh In our opaion, is f the St mportance f soortinared vt o shoniie
the. pomt vo N r op s portance if co-ordina ort in inise

The Honourable Member who moved this motion has laid stress on the-
state of affairs, moyy osgecig.lly, I understand, in connection with the Railway
systerns in Madras. 1 may here express Government’s deep regret at again
hearing a voice from Madras. Bearing in mind the state of affnirs in that
Presidency, the Madras and Southern Mahratta Railway and the South
Indian Railway, which are the two systems concerned, have not, as far as
I am aware, received other than normal treatment at the hands of the
Government of India, and the Honourable Member may rest assured that
every effort is being made “to bring the works and stock on those lines up-
to date as in other parts of the country. I cannot help feeling, bowever,.
that behind this Resolution stands a somewhat parochial view of the
Railway administration. The Madras Presidency has, I think, for many
years past hankered after a larger control of Railway matters. For ver
good causes, both financial and administrative, I need hardly say that this
is impossible. Any representations made—for which there is found to be a
gond cause—will, I know, always receive the careful consideration of the
Government of India and of the Railway Companies concerned. I think,
however, that the possible general backwardness of these two systems is
rather more peculiar to their surroundings than to the fact that they have-
in any respect received a differential treatment.

The Honourable Member appears to have been somewhat confused se
to what the nature of the Board’s duties is. The Board’s duties are to act
on hehalf of the Government of Indinin all matters connected with the-
administration and extension of Railway systems in this country. These-
duties involve their constant endeavour to aacertain where economically

’ froﬁtuble new lines are likely to be required ; to consider poskible means
or financing them under the control, of course, of my Honourable friend,
the Finance Member; to ensure that the maintenance and working of
our existing systems throughout the country are maintained at consistently
high level ; and that a uniform and steady policy of advancement is maintain-
ed. On these broad lines alone, I think the Honourable Members of this
Assembly will gather that the Board are fullp occupied in carrying out
their duties as efficiently as possible. In fact, as I have already stated,
owing to pressure of work and shortage of Members, we bave not during the-
last year been able to undertake as much.inspection as we consider advisable.

1 bardly think that the Honourable Member Wishes me to justify in-

detail the remarks us, regards the interior organisation of the Board’s office,.
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but that is as, pointed out by my friend Mr. Pickford, a matter for fur-
‘ther funds. If they grant us additional funds we shall no doubt be. able
to improve matters. As things stand at present, we are' handicapped all
round by matters financial.

I am inclined to think, myself, that my Honoureble friend Sir
8ivaswamy Aiyer has not intended this Resolution very seriously, and I trust
that this Assembly will treat it accordingly. :

I mention again, as every one knows, that the question of the efficient
method of administration of Railways in India isat present the subject
-of consideration by an expert Committee consisting of railwaymen, finan-
cial and commercial experts and representatives of the Indian commercial
-and other communities. I think we may safely leave this matter in
their hands where 1 feel satisfied that it will receive the most adequate
-and serious attention.

If Sir P. Sivaswamy Aiyer bas any i)roposa] to put forward as regards
replacing the existing Railway Board I for one should be very glad to
beqp him.

The Honourable the President: The question is:

‘That the provision under head Miscellaneous expenditure (page 56) be reduced by
Rs. 8,30,000°. . .
The motion was negatived.

SurrrLus Prorits.

Bhai Man Singh : Sir, I beg to move:

*Thet the provision of R. 1,82,00,000 for surplus profits paid to companies (page 56)
be reduced to Re. 66,00,000 °.

There are railways which are run by the State and according to the
contracts of many of them Government can give them six months’ notice
and can then take over charge of those mailways. I the Government
took over charge of these railways, it would mesn a saving of Rs. 1,32,00,000
per year, 80 ti:t if at the beginning of the year upon .which _We are
about to enter, Government would give notice to those railways it would
mean a saving of 66,00,000 in this Budget.

1 know that a Committee has investigated the matter as to whether
the railways should be run by the State or the Companies, but {ust
now I would point out that we are faced with a very great financial difficulty.
T would ask—are we to control our demands and our funds? The Committee
is not expected to look at the question from the point of view of the tax-payer,
but we l;?ecre have to see how far it is possible to tax the country. I
“belidve that most of the Indian witnesses before the Committee gave
their opinions in favour of the State taking over charge. If that charge
is taken over then I submit that Rs. 1,32,00,000 can be saved. And that
is not the only saving. If the State took over chatge of these railways
which are run by the companies, we could amalgamate ma!:i): _other small
railways with bigger railways, and that would mean an additional saving
-of 60 {nkhs Or 80 every year. '

. The North Western Rajlway which is run by the State has a mileage of
5,321, Its monthly ekpenditure on officers—I mean Superintendents—only
<comes up to about {s. 40,000. M wa compare this figuse with the total similar
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expenditure on the Eastern Bengal Railway, the Assam Bengal Railway, and’
the Oudh and Rohilkhand Railway—the mileage of all these three being 1,738
miles, 1,200 miles and 1,641 miles, respectively—the total would come to well.
nigh that of the North Western Railway. But the expenditure on Superin-
tendents alone comes to about Rs. 30,000, 16,000 ange 28,000, reeq)ev:(:ive{ii
Taking all these facts into consideration, you can see that, if we could
amalgamate some of the Railways after taking over charge of them from
Companies, that would mean another saving of so much money in later years..
I know, of course, there would be difficulties in adopting this proposal at
once, but looking to the special financial circumstances I would urge that.
the amendment may be adopted.

Colonel W. D. Waghorn: I think it will be a comparatively simple
matter to dispose of the Honourable Memper’s amendment. These surpluses
as paid to companies are in the nature of liabilities. They are under
ﬁxmntee and they have to be paid. What I understand the Honourable

ember to propose is that these figures shall be divided by two. That isa
very nice way of getting out of our liabilities, but I do not see how it is possible
to consider this proposition. We have got to pay these liabilities. The
are based on the gross earnings. 1f he will turn to page 129 of Appendix By,
he will see that the actual gross surplus profits paid in 1919-20 were
Re. 2,00,92,000. Now the revised estimate for 1920-21 was Rs. 1,68,00,000,
and, owing to decreased earnings for 1921-22, it is Rs. 1,32,00,000. But
we shall be in a parlous state if we are going to assume that our liabilities on
account of these payments areonly to be 66 lakhs. I do not know whether
I have made this point quite clear, but as these liabilities are incurred under
the terms of the contract, we cannot divide these figures by two.

Mr. W. M. Hussanally: There is one point I would like the Honourable-
Mover of this motion to clear up. I understand these profits are to be made-
over to companies of railways which are working under certain contracts to.
run for a certain fixed time. Does the Honourable Member mean that these-
contracts should be broken up at once and these payments stopped? I think
that would be impossible under the Contract rules.

Bhai Man §ingh: What I really mean is that under the Contract
rules Government or the State is at liberty to give six months’ notice to the-
companies. Sir, the State has the right to take charge of the railways after
six months’ notice. '

The Honourable the Presidenf: If the Honourable Member wishes to
give notice of the desirability of terminating the contracts between the Govern-
ment of India and certain Railways, he can of course do so, but not by a reduc-
tion in the sums to be voted for the administration of Railways in India in the:
current year, .

Bhai Man Singh: I withdraw my motion, Sir.

.'The motion was, by leave of the Assembly, withdrawn.
' The Honourable the President: The question is: -

_ *That a sum not oxoo:oding Ra. 61:,68',61,000 be granted .o the Governor denonl f:r
noil to defray the charge which will' come in cowrse of payment during the year ending,
1st March 192% in respect of Railways’, - ' 4

The motion was adopted. " ‘

. . -
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8ir Sydney Crookshank: Sir, I beg to move :

‘ That a,sum not exqeeding Ra. 2,60,000 be granted to the Governor Genersl in Councit
Imigation to defray the charge which will come in‘course of payment during the year-

and  water- ending the 8lst day of March 1922, for * Irrigation and Waterways .
ways.

Rai J. N. Majumdar Bahadur: Sir, I beg to take this opportunity
of directing the attention of the Government to its present Irrigation policy,
My motion is:

* That the Demand under head Irrigation and Waterways be reduced by Ra. 25,000, -

and I have brought it in order to discuss it in this House and to draw the
attention of the Government to its present Irrigation policy. At the outset
1 may at once assure the Honourable Members on the side of Government
that I am not against irrigation. But my point is that irrigation may be
carried on to & point where it will do more injury than good to the country.
Weall know that high lands requite irrigation, and that the cultivator should:
not be made absolutely dependent on the monsoon or rather the vagaries
of the monsoon, and that the State should come to the rescue by irrigating
his lands. All this is very good, and I think every ome will approve of
the good intentions of Government in coming to the rescue of the helpless
cultivator. But it seems that the Government has not considered this matter:
from different points of view. It may be said, Sir, on the Government
side that this irrigation branch has been transferred to Local Governments,.
that they ave no longer Imperial subjects and that the matter is for the
discussion of the Local Governments themselves. But I  should sa
that the irrigation policy of the Government of India is being stiﬁ
followed by the Local (govemments. The policy has been theirs, and the
recent transfer of the Irrigation Department to the Local Governments
does not absolve the Government from the policy it has been following
in this country, The transfer also has been only of a very recent date.

Confining my attention, Sir, to the two magnificent and majestic rivers, .
the Ganges and the Jumna, of Northern India, I would ask this House to
have a look at the Ganges first at Hardwar and then at Narourra. There -
you will find that the Ganges is trying to free herself, as if some living thing
18 trying to free itself from the bondage. It is very good to bring water to -
the ficlds of the cultivators .

The Honourable Mr. W. M. Hailey : Sir, may I rise to & point of
order and ask your ruling? The present motion relates entively to the -
expenditure on irrigation and waterways under the direct control of the -
Government of India. The Honourable {\’Iember is referring not to Central .
but purely to Provincial expenditure, and I desire to ask your ruling whether
‘the discussion can range beyond the head of grant to which the demand:
rolates ?

The Honourable the President : In so far as the Honourable Member
is referring to questions not within the control of the Governor General in .
Council, he is not in order in discussing it here. . o

Rai J. N. Majumdar Bahadur: I submit to the ruling of the Chair,
and therefore, 1 shall not refer. to the deplorable  condition to which the
Ganges and the Jumna have been reduced by the irrigation policy of the |
Government of India. 1 submit, again, to the ruling of the Chair, and
I shall not ask this House to pay .a visit .to the river Jumna below this.
Imperial city anll look at its deplorable condition, I spy, if the Governmept

N ) ,
»
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«of India simply through a technical ground triesto shirk this question which
has been agitating the minds of the people of northert India, both Hindus

‘and Mussalmans, for a long time, I do not think it will act wiscly and that
Nemesis will come upon it some time or other

Dr. H. 8. Gour : I rise to a point of order. Is the Honourable Member
_justitied in his still reiterating a subject which the Chair has ruled out of order?

Bai J. N. Majumdar Bahadur: I have already submitted to the ruling of
‘the Chair. What I submit is this, Sir, I will banish from my eyes the
-condition of the Ganges and the Jumna. But what is the irrigation policy
of the Government of India ? It asks for Rs. 2,60,000. Has the Government
-of India any policy of ite own ? How does it want to irrigate ? We know that
irrigation can be made by wells, tanks and canals. We know that. But my
object in bringing this question before the House is that irrigation is good and
should be followed where you can do it without spoiling your rivers, but if you
do not do that and say that you want to do good, the evil that will follow will

be of a far larger dimension than what you would be able to do in the shape
ofgood . . . .

The Honourable Mr. W. M. Hailey: I again rise to a point of
order. The discussion is going far beyond the demand for grant. There is
not, in all the area under the direct control of the Central Government, (to
which of course this demand for grant refers) a single river used for irrigation
within that area. :

The Honourable the President: As the Honourable Member is aware
-of the ruling which I made, I hope he will pay strict adberence to it.

Rai J. N. Majumdar Bahadur: Please excuse me as I have not been
able to follow. '

The Honourable the President: The Honourable Member takes a good
.deal of licence. He ought to take some trouble to pay attention to what is
#aid from the Chair. I ask him to pay strict adherence to the ruling which
I made two minutes ago.

Rai J. N. Majumdar Bahadur: I shall submit to it more strictly this
time, Sir. In the first instance, we find that ‘ for charges in connection ‘with
various works in Baluchistan’ Rs. 27,500 are to be voted. We do not know
what those charges are, whether in respect of wells, tanks, or any irrigation
.canals. Tanks, wells, or irrigation canals, I submit, Bir, that this ought to be
expressly mentioned, because we know that there is a great deal of difference
between tank irrigation, well im’gntion and canal irrigation. Therefore, the

.charge for the various works in Baluchistan seoms to be very vague. ’

We should not allow any water to be taken away from the rivers if we
.can afford to irrigate the lands by digging tanks and wells, because
irrigating our lands from rivers, we destroy the rivers, and the rivers as this
‘House knows and every Honourable Member on' the side of Government
knows are the natural highways of India . . .

“The Honourable the President: The Honourable Member is straying in
the land of the forbidden rivers again. ‘

Rai J. N. Majumdar Bahadur: I solicit a ruling from the Chair whe-
ther T am not entitled to discuss whether the irriggtion should be from wells
oF tanks or rivers, and whether I am not entitled to discuss the relative merits

- o;f tank, well and river irrigation 7 : Co v
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The Honourable Mr. W. M. Hailey: May I point out, Bir, that the
expenditure to which this head of demand refers does not embrace a single item
of irvigation from a riyer at all; and I put it that it is -spending the time of
the House improperly to discuss irrigation from rivers on a demand which
-does not actually contemplate irrigation of that type.

The Honourable the President: Doesthe Honourable Member wish to
withdraw his motion ?

Rai J. N. Majumdar Bahadur: Yes.

The Honourable the President : The question is, that leave be given to
‘withdraw the amendment.*

The amendment was, by leave of the Assembly, withdrawn.

The Honourable the President : The question is:

¢ That a aum not exoeeding Rs. 2,69,000 be granted to the Governor Goneral in Council
to defray the chaige which will come in course of payment during the year ending the 31st
-dny of March 1922 in respect of Irrigatior’ and Waterways.'

The motion was adopted. ’
Mr. C. A. Innes: I beg to move :

“ That a sum not exceeding Rs. 10,78,02,000 be granted to the Governor General in
Posts  and Council to defray the charge which will come in caurse of payment during
"I'ool'egraphc. the year ending the 31st day of March 1923 for Posts and Telegraphs.’

~ Mr. B. Venkatapatiraju: Sir, I crave the indulgence of the Assembly
to moving another amendment : -

¢ That the provision of Rs. 8,38,82,000 be reduced by one crove.’

Now, Sir, I can expect the support of some of the Government members
‘when I quote the authority of the Honourable. Mr. Hailey, our Finance
Minister, for the proposition which I wish to bring forward in this connection,
becanse in his speech on Finance he himself admitted three facts which
-sufficiently enable us to come to one conclusion in the matter of revising this
high rate of working expenditure. He says:

¢ Tt has not hitherto been easy to say precisely what we are making or losing over the
-administration of our post offices, as our genersl accounts do not show as debits or cvedits to

the Post Ofioo dertain items of expenditure and revenue which, if the accounts were tkept on
-8 striotly commercial basis, would appear therein,’

He further says:

¢ Unless the charges we make to the public for postal services are raised, the Postal
Department will be running at an appreciable loss.’ )

And he says:

¢ The net result of the above measures of enhancing the rates will probably be an increased -
revenue of 2} crores.’

It comes to this, Sir, that, though it is & commercial concern, our Finanve
Minister admits that it is not possible for Government to say whether it was
running on profitable lines or otherwise. But he admits this fact that, unless
we make another 2} croves by increasing our postal rates, we may not be able
to run it profitablv. Therefore, whether the Members are prepared to accede
to the wish of the Government to increase the postal rates or otherwise wonld
come on another occasion for us to discuss, but on the present occasion we have
to see whether the present rate of increase in working' expenses is justified, or
whether we should puta stop to them. You will find from the figures given
by the Government that m the year 1917-18 the working expenses were only

. *Vide page 889 of these Debates. - e =

- []
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473 lakhs. Now they ask us to spend nearly double, viz., 840 lakhs. Within
five years or less they want to increase it by double the amounts With refer-
ence to this increase, they may point out ‘Oh! we are not increasing it much
this year, we are only increasing it by 56 lakhe from the revised budget.” 1 go:
further and say the vevised budget exceeds the budget of 1920-21 by a crore
and 39 lakhs. Therefore, we are asked to pay nearly two crores over the
previous year’s figures. When they were spending in 1919-20 598 lakhs, they

roposed in the budget last year 655 lakhs and in this year’s budget 793

khs and now they want 849 lakhs. Perhaps Members of the Assembly are
aware that there are loud complaints with reference to the Postal and Telegraph
Department, and we find often that from persons from whom we receive the-
minimum of labour we always expect the maximum of complaints, because:
they have nothing elsetodo. After receiving such a large amount, perhaps they
may grumble and next year they may come up with another proposal to.
increase the pay by another 50 lakhs. But so0 long as we have to pay such a
large amount, when it is not a profitable concern, when we are not making a
good all-round amount, I earnestly appeal to the Government that they should
carefully look into the question of working expenses; they should try their
best how to reduce this proportion of working expensen to the income that is
realired. We were told by the Finance Minister that the income under
revenue which you are realising is growing gradually less. When you are
spending a large amount on working expenses, it must necessarily grow less.
Therefore, it is the duty of this Department, if it is to be run on business lines, to-
look very carefully into their working expenses and reduce them so as to leave
a margm of profit instead of increasing them and imposing a burden on the-
general tax-payer to the extent which has been suggwter

- The Honourable the President: The question is :
*That the provision of Ra. 8,38,82,000 for working expenses—Posts and Telegraphs—be-
reduced by one crore.’ ‘
Mr. C. A, Innes: Sir, may I begin my reply to Mr. Venkatapatiraju by
telling the House a short story. It happens to be a true story. Some years
when I was a care-free district officer—I was Collector of a district in
ﬁ:\aba - one night one of our forest elephants joined up with a herd of wild
elephants. 1ts mahout seized a gun and tracked and followed the herd and at
imminent risk to his life kept in touch with that herd day after day. On.
the third day something frightened the herd and it char, on the bushes
where the mahout was lying. In self-defence the mahout had to fire into the
brown. 8ir, he killed hia own elephant. Now, Sir, may I compare Mr,-
Venkatapatiraju’s motives to firing into the brown ? Iam quite sure the House
will not accept this motion which is a very ill-advised one, but if it does, he
will have succeeded in killing not one Government elephant but many elephants
and he will have done irreparable harm. .

1 have not been able to make out from his speech precisely what he objects
to. As far as I can see, he takes general objection to our increased budget
expenditure. Now there are two causes for that increase. One is the
enormous expansion of the department. Every year the facilities offered
by it bedome more and more popular and the volume of business grows. In
1919-20, for instance, we dealt with more than 100 million more messages
than in the previous year. Now, more messages mean more business, More
business requires emore staff to deal #ith it, otherwise it is the public that is

. going to be “inconyenienced. The second cause fis oné which must be
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appreciated by everyone in this House,—I mean the increase in the oost of
living ‘g-enemﬁy. t seems to me to be-useless to complain of this increase,
over which we_have no power. Mr. Venkatapatiraju is to-day a sort of reincar-
nation of King Canute. We know how King Canute sat on the sea-shore
and bade the waves keep back. Similarly, to-day Mr. Venkatapativaju
expects that the economic forces which cause the rise and fall of prices and
affect the purchasing power of money will obey his will. But I am afraid
they will not do so. Money cannot buy to-day what it did before. The cost
of every thing has gone up, and we have been compelled to raise the wages of
our staff. Suvely Mr. Venkatapatiraju has heard that last year. at the instance
of the Imperial Legislative Council - mind you,—we appointed a special corn-
mittee to mduire into the postal services. That Committeé made certain recom-
mendations, and it cost Rs. 11,183,000 to carry out those recommendations.
That is one of the main causes of the increase in our budget this year. We
accepted the Committtee’s proposals gnd we have made lump provisions for those
- proposals. I am sure the House will not take any excl?tion to those lump pro-
visions after the promise which the Honourable Mr. Hailey gave, namely, that
the claims which are to be met from these lump provisions will be referred, as

far as possible, to the Standing Finance Committee. . —
If, Sir, this House accepts this Resolution and cuts down the provision for
the working expenses of the Postal and Telegraph [Department, I am perfectly
sure that it wilﬁ;e doing a most unwise, & most unbusiness ke and a most
uneconomicu thing. It will be killing the goose that lays the golden eggs.
We make a large revenue out of the Post and Telegraph Department ; but we
cannot hope to go on making that revenue unless we put money in the depart-
ment. Every business man in this House will tell you that that is the correct
yrocedure to take. Youcannot expectto make any profit unless you put money
into your business. Now, if the House accepts this motion, our Budget must
be cut down in some way to the extent of one crore; either we must cut down
our staff, or reduce their pay ; or we must cut down the provision for the
maintenance of our telegraph lines or or we must effect some other saving. I
ask the House is that a wise thing to do ? Everybody knows that our tele-
graph lines are now congested, through the reduction of men and the difficulty
of obtaining material duringi)the war, and everybody knows that we ought to be
building up the Telegraph Department now. But we are not going to build it
up by cutting down the provision for working expenses. Mr. Venkatapatiraju
made one remark which rather attracted me in his speech. He referred to
certain complaints that are made n%ainst the Postal department. Now, Sir,
at Home in the House of Commons, I think T am correct in saying, that when
a membér wishes to pass a vote of censure on the way in which a department
may be conducted, he proposes a reduction, not of the working expenses of
the general staff of that department, but of the member or minister in charge ;
he takes very good care to see that he does not embarrass the department by
_cutting down 1ts provision for essential services. If Mr. Venkatapatiraju
wishes to pass a“vote of censure upon the Telegraph Department, upon the
Honourable Sir George Barnes or upon myself, surely that would have been
the right" way to do it, and not to propose the reduction, without giving us a
single reason, of a sum of one crore from our provision for working expendi-
ture, that is, by 12} per cent. ' I'am sure that the House will not agree to a

motion of this kind.

Mr.Eardley Norton : 'Sir, I have a practical complaing to make to the
.Honourable Member, one to which I trust he will turn his serious attention,
¢ ’
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and that is the extraordinarily bad band-writing of the departments over
which he presides. For the last three or four years their caligraphy has been
steadily deteriorating, until at last it has reached the stage that I am often
compelled to refuse receipt of a telegram. These messages come to me always
in pencil, and they contain words which no Englishman or Englishwoman
has ever used ; they come very often in a mutilated form ; and they necessitate
an extra and wholly unnecessary expenditure on my part of having to send
telegrams back to know what is the meaning of tEe‘ messages that are sent
me. In this respect the Post Office is almost as bad a sinner, but not quite
so bad, as the Telegraphs. Why they write so badly I cannot say. Possibly
it is because—I scarcely like to attribute this—to want of education, possibl
because for the extra mervous strain to which they have been subj

by the recent war, possibly because of the fear of advancing Bolshevism,
possibly also because of the fear of such a reduction as that contemplated by
wmy friend behind me. I can only say that it isa serious complaint and that
my life from start to finish, already serious enough, is made almost intolerable
by the system of undeci{»hemble and unintelligible messages from the
Department over which Mr. Innes presides. 1 can only hope that the
suavity which he extends to us across the table may enable him to permeate
the greater intelligence of the clerks of his department; and if he can only
collect some of them and tell them some stories like those he has told us
to-day, I feel quite certain that he can reach their hearts and through their
hearts will reach their hands to their and my own better contentment.

Rao Bahadur T. Rangachariar: I rise only to point out a slight
disposition on the part of my Honourable friend, Mr. Innes, to under-rate
the Resolution which we passéd yesterday. I see that even in the short’
space of 24 hours which have passed he seems to understand the Reso-
lution which we passed yesterday and is rather

Mr. C. A. Innes: May Irise to a personal explanation, Sir, to say
thet I had not the slightest idea of detracting from that Resolution at
all

Rao Bahadur T. Rangachariar: —I beg your pardon; you used the
words ¢ as far as possible’ which means quite a different thing from ‘exocept
in urgent cases.’

Mr. B. Venkatapatiraju: 8ir, it has become necessary for the
Honourable Mr. Innes to ridicule the proposition when he has no grounds to
reply to. He suggests that we cannot command the world forces which are
operating in this country. I certainly do admit, Sir, that when we are weak,
when we are inefficient, when we are unable to control our forces, it is no
wonder that no sooner a telegram flashes across the wires than the Govern-
ment of India comes to its knees to offer terms. After revising their salaries
only recently, if the officers ask for more and if the Government of India
comply with the demand, it only shows inefficient supervision, and inefficient
supervision always leads to increased expenditure. 'My complaint is not
with reference to auy particular item. My complaint is that the working
-expeunses have gone up enormously within the last five years from 473 lakhs
to 894 lakbs. There is no other explanation for this increase except that it is
due to the increase of the salaries, wll:ich the Govefnment of India are revising

and re-revising. o .
[}

. . [ ]
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Now, 8ir, the Honourable Mr. Innes suggests that we should not kill the
elephant. It is far better to kill a white elephant, becanse it will otherwise
prove a burden a« in Burma. What I suggest for the consideration of the
Government of . India, is to find out some method of reducing the proportion
of working expenses.” Is there no possible way of reducing the expenses
when it is admitted that the concern is not a profitable one, that we are l])osing
on it. As everybody knows, it is not an administrative matter; but it is a
commercial matter, and we must look at the whole thing from a purely’
commercial standpoint. 8o what is there ill-advised or unwise in making
such suggestions and for the Government to look into them? Like an ostrich,
we cannot bury our heads and then say we cannot sce anything. There are
the increased salaries staring in our faces, the working expenses are increasing,
the reason everybody knows. Because the companies are being managed
by only one set of people, and they know full well that since their help is
wanted they can make their own demands. But if the management is
distributed properly, it would create a healthy spirit of competition, and there
would be officers equally efficient as the present. Why should an effort not be
made to look to other directions to effect economy instead of trying to ridicule
our suggestions? Can anybody deny that the working expenses during the
last five years have not gone up so enormously as to justify Government
looking into the matter and trying to reduce them? Therefore, Sir, it
is not a matter for Mr. Innes to ridicule. It is a matter for the deep
consideration of the Government of India, and I hope that the Honour-
able Mr. Innes will think twice whether it is not possible, by efficient
supervision, to reduce the working expenses of the department instead of
unnecessarily adding to the burden of the general tax-payer by increasing
the postal rates. He wants to raise money, but he must see how best he
can bring about efficient development and draw our attention to it. That is
the only way of improving the administration. '

And, Sir, the Honourable Mr. Innes suggested that in England, whenever
they where dissatistfied with a Minister, they could turn him out. But I have
no grievance against Mr. Innes or Sir George Barnes. 1 have no grievance
against any person whatsoever. My only point is that, since the working expen-
‘wes of the department have increased enormously, you must see your way to
ocurtail them and meet the general tax-payer, but instead of that, whenever
you find a deficiency you want to tax the people.

The Honourable the President: The question is:

‘That provision of Rs. 8,38,82,000 for working expenses —Posts and Tolegraphs—be
reduced by one crove.’

The motion was negatived.

Mr. N. M, Joshi: Sir, I beg to move

. *That the Demand under head Posts and Telegraphs (including working oxpenses) be
reduced by Re. 12,00,000.’ Aelogrmphs " § cxpense)

I am not asking the House to reduce any particular item. The Members
of this Assembly know that there is a proposal before it to increase the postal
rates, and if I can feel the pulse of this Elouse, I may say that this proposal is
not likely to meet with, its approval. Under these circumstances, I think it
fair that we should help the Honourable the Finance Member by trying to
reduce the expepditure on Posts and Telegraphs. If we 8o not do this, I feel
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we shall not be fair to (Government. I therefore propose that this grant
should be reduced by Re. 12,00,000.

While I ask this House to reduce the grant, I do not wish that -the postal
facilities which the pevple of this country enjoy should be reduced to any
extent at all, nor do I wish that any officers of Government, whether low ‘or
high, should recsive insufficient salaries. On the contrary, I desire that the
Postal Department should increase the salaries of the postal and telegraph
peoos of Bombay. I do not also say that Government should not create any
new posts nor should build any new buillings, But I want to impress upon
this House the necessity of curtailing our expenditure in certain respects with-
out curtailing the facilitics and without putting the postal officers to any
inconvenience in respect of lower salaries. 1 therefore propose, in the first
place, that the Postal Department should postpone the creation of new posts in
the Department. They propose to create several posts, some of which are
nou-votables—I do not propose to say anything agout them—but there are
others upon which we can vote, and 1 shaﬂ mention some of these : '

Re.
Page 6 Divisional Engineer ( Wireleas) e« . s 14000
% 8 Deputy Assistant Eogineer (Wirdless) . . . 6,000

» 8 Extra provision for War Branch . . . . 18,000
I think this should go to the Military Department.

Page 20 Tvelephuno operators . . . . . . 1,983,850
» 34 Deputy Assistant Electricians . . . « 80,600 -

. Sir, we have heard during the last two days a good deal of discussion on
the broad question of the establishment of highly-pnid new posts. Govern-
ment first puts forward the necessity of having an officer to develop certain
Departments, either s Commissioner, a Superintendent or a Director. The
Superintendent, the Director, or the Commissioner then begins to feel that it is
his duty not to look to details but only to supervise. Then each department will
go up for sanction for the appointment of an Assistant Superintendent, an Assist-
ant Birect-or or an Assistant Commissioner. But I do not want to say
much abont this system, or about creating post after post in order that the
- higher officials should be left free to supervise and not be obliged to look into
any details. But I would urge that the creation of new appointments can be
postponed for a year at least. ‘

I think that nothing would be lost, and that the Postal Department
would be just as efficiently managed if some of the appointments are not
.created during this year but are postponed for one year. Bir, the amount
which I read out just now comes, to nearly 3 lakhs. Now 1 come to
another item, namely, buildings. I am not against Government building
commodions and convenient buildings for the benefit of the postal service
—I do not grudge Government the money for them. But what I feel
on this question is this. We are suffering from great financial stringency,
and “therefore we should restrain our hand as much as possible. Now
Governinent propose to spend 20 lakhs of rupees on buildings during this
year, and { want to recommend. that they should only spend 10 lakhs.
We are told that Government ate more solicitofls about the welfare of its
subordinate officers ¢han the higher oficers. 1 do not therefore want to ask
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the House to postpone any schemes which affect the subordinate officers or
‘the menials. But if there is any scheme regarding the higher officials, I hope °
the Government will postpone that scheme for one year. I shall refer to
some of the building schemes which I would like postponed. First, there is
the new building for the Postal Press at Agra. Then there is the Dadar
Post Office which will cost 1 lakh. T have seen that Post Office and 1 think
it can wait for one year more. Then there are bungalows for the Postmaster
General and the Director of Telegraph Engineering at Bombay. Now
Members of this Assembly know of the great difficulties that exist in getting
-accommodation in Bombay, and the Postmaster General is not the only person
who finds it difficult to obtain accommodation in Bombay, and he.is a highly-
;}mid officia]. I hope, therefore, that he will oblige the Government by waiting
or one year.

Then they want another lakh of rupees for a new Rangoon Post Office,
and there is a lump provision for major works costing over 6 lakhs. Then
there are buildings for the Telephones Exchange and Export and Import Shed
and cable guarding house, etc., in the compound of the Telegraph Store Yard
at "Alipore, each item costing 1 lakh. A new building for a telephone
-exchange at Asansol costing Rs. 50,000 and a lump provision for major works
costing 4 or 5 lakhs of rupees. !

All these buildings can wait, but if there are any byildings which must be
«constructed, I do not think that Government cannot find the money out of the
10 lakhs which will be left.

1 therefore think that the case for reducing expenditure by 12 lakhs is very
strong. It will not inconvenience anybody. The public will get all postal
facilities. The officers, the estaublishment, high and low, will get all their
salaries. What will happen is that some new posts will not be created, and
that some new buildings will not be built. I hope therefore that the Assembly
will accept my motion. ‘

Mr. C. A. Innes: Sir, Ifeel that I am justly entitled to claim the
aympathy of the Flouse. The orders that we received from the Finance
Department when we were preparing this Budget were to eut out everything
except what was abrolutely essential. We did so, and wheri we sent in our Budget
the Finance Department cut it down by a further 50 lakhs. We have pitched
.our demands at the lowest, and I do not think there is anything 1n this
Budget that anyone can take exception to. Mr. Joshi has su%;ested that

most of the 12 lakhs which he thinks should be cut out of this Budget can be
sccured by savings on buildings. But here again, it is one of our greatest
complaints that weasked for 45 lakhs for buil(fings, but we were cut down to
20 lakhs. Mr. Joshi suggests that many of the buildings, which are shown as
new buildings in the programme for the Telegraph Department, might easily be
postponed. T do not think that he has noticed that the net amount which has been
provided this year for Telegraph buildings is 10 lakhs of rupees and that major
works in progress will require of those 10 lakhs 9 lakhs 75 thousand rupees.
Again, the total amount which has been provided for post office buildings is 10
lakhs of rupecs. Major works in progress will require 5 lakhs, Thus it is only
the most urgent of the new buildings shown on page 05 that can be taken up
this year. As I have said, Sir, many people seem to think that this Budget
is too big, but I can assure the House that we have cut down beyond what I
personally consider to be sgfe. We have in the Post and Telegraph Depart-
ments—departments whiclf have yielded to us for many years large revenues
1) .2

k]
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especially the Telegraph Department. The Telegraph Department in 1919-20
contributed & net revenue of Rs. 1,70,00,000. ﬁut, Sir, during the wur,
owing to the lack of material, we were not ablo to keep the department up
as we wished. In 1918, we actually had to go to the length of advancing our
telegraph _rates, merely to keep traffic down and to prevent our already
congested wirex from being further congested. Now, Sir, that is not a
proper position for a business department. We have in the Telegraph Depart-
~ment a department which, if treated properly, will continue to yield us good
revenue, Our J»o}icy should be to buwild up the department, to restove the
wires, to extend the wires, till the Depurtment is able to cope with the
expanding traffic., When we have done that our first duty ik to reduce our
telegraph rates, which are admittedly too high. But this year, owing to. these-
unfortunate financial circumstances, we have been cut to the hone, and I am
sure that the House, when it has heard thig explanation, will not agree that .
this Budget should be cut down even in the small amount of 12 lakhs which
has been proposed by Mr. Joshi. .

Dr. Nand Lal : Sir, some of us are really in an- unenviable predicament
and I confess I am one of them. Our difficulty is this. When we make
arithmetical calcnlations and compare our totals with the figures in the
Appendix, we find that there is an arithmetical acouracy between the present
demands and those of the last year. But, when we look at the differences,
we find then that the differences are very great. When we ask for an
explanation, we find none. And if we ask that there should be some deduc-
tion in the demand, then we are confronted with this general and stock
guestion: ‘What are your reasons?’ It is regrettable indeed that, when
this Budget was prepared, there was no committee to discuss it.

But as it is, we have got to see ourselves contented with it now. If
we ask for a modest reduction, Government officials ought to try to appre-
oiate our request. Now, look at this motion which is before this House.
It is a most modest one. We want a little reduction and we have given
sufficient explanation for it. What is that explanation? That explanation
is this that we have tried to show where we want this reduction and in what
manner it can be made. We have submitted to the Government that the:
creation of new posts should be stopped for this year, because this year we-
are financially embarrassed. We shall have to get this money out of the-
pockets of the poor mte-payers and tax-payers who will ery. If Govern-
ment wants to erect new buﬂﬁings, they smuld postpone it for one year.
This is our bumble prayer. There will be no barm if thore buildings are not
erected this year. We are not against the erection of these buildings or offices,
We say, they may be built, but not this year, because there are so many ex-,
penses to be met. Where is the money to come from ? The money will have’
to come out of the pockets of these poor tax-payersand there will be a hueand
ory when we ask them to pay us. If Government will find its way
to accept this modest Resolution there will be some sort of consolution, We-
shall be able to tell the people that Government has allowed some reduction to
be made in some cases. e are not asking, by this Resolution, that there
should be a reduction in the salary of officials. What we ray to the Govern-
ment is ‘kindly do not create new poste at least for this year” We thank
Government if . they want to supply us with Goverdment buildings. But we-

_eay to them : ‘do not take any troublecthiwyear. It may be ’dono hereafter.”
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Snpgosing I bave not got money in my pocket and my relations ask me to.
build a huge palace, should I go to a banker and borrow money ? Taking & loan
of money and erecting a building, I am afraid, would not advertise my wealth
or dignity. Therefore my humble submission is that the Government will
kindly accept this very modest motion, and 1 appeal to the House to vote-
unarumously in favour of it, it speaks for itself.

Mr. Wali Mahomed Hussanally : I think, Sir, the explanation offered
by the Secretary for the Department of Commerce is by no means satisfactory
to this HHouse. Mr. Joshi mentioned several buildings which he considered
could be put oft for another year, and to that specific question with regard to
specific huiﬁlings, there has been noanswer forthcoming. All that we had from
the Secretary is that the Government have cut down the expenditure in the
various branches of Posts and Telegraphs, as far as they could, and that they
could yot cut it down any further. But that is not the quéstion put by
Mr. Jashi. Mr. Joshi wanted ¢o know whether these buildings that he men-
tioned at various places could not be postponed for another yeffr, and I think,

-8ir, that the construction of buildings in Bombay and elsewiere could easily be
put off, as also the creation of some of the new offices that bave been proposed
to be created. There is one other point, Sir, to which I beg to draw the-
attention of the House, and that is the question of additional taxation. Now
the Postal Department has been taxing us a very great deal, and I believe-
that nearly all the non-official mem bers, including the European non-oflicial
members, are against increasing the postal rates in India. If the proposal
from the Government were to en hance or double the rates of postage to-
the United Kingdom, for instance, instead of the proposal that has been
brought forward in the Tariff Bill, namely, that of raising inland rates, I
think there would have been no difficulty in allowing these charges to be-
passed. But in considergfion of the fact that the poor people are goin
to be taxed with regard to their postage, I think that this reasonable a,ni
.modest proposal of Mr. Joshi ought to be carried, so as to enable the-
charges of posteards and postal envelopes to be kept at the same level as.
that at which they are now.

Mr. Harchandrai Vishindas : Sir, I agree with all that Mr. Wali,
Mahomed has said, and I would only add this. As to the plea that has been
put forward by Mr. Innes that the Finance Department have cut down the
estimate which his department had submitted we say we-want to cut down .
something more. The only question is whether we ‘are competent to do so or-
not. There is no doubt that we are competent. All that remains to be-
considered is whether u strong case has been made by Mr. Joshi, or whether:
that case has been successfully met by Government. Mr. Joshi has very
reasonably pointed out, and I need’ not repeat what Dr. Nand Lal laid so.
much stress upon, that these are things which, for the time being, can be-
put off, and to that the Government not given any reply. Therefore-
“we have to look to the merits of the question, and on the merits Mr. Joshi’s
case 1s & strong one and we should exercise our votes in favour of entting
dowa this item.

. Mr. H.N. Hutchingon: Siv, Mr. Joshi has madea point that we might:
down the expenditure on establishment by not taking on one or two new
,a[;l].)ointments. We must make new appointments in this large Department in*
which our work is, not perhape as” Mr. Innes remarked, growing more popular,
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but at any rate gmwinillargm' than it was.. We must have some new appoint-
ments in the future. He has asked that the larger portion of this cut that he
wishes be made from buildings.  'Well, he spoke about the various buildings, I
mast claim that I have a very much better knowledge of the building question
than anybody else here, for I bave personal knowledge of every one of
the buildings that is in the schedule except one. It chanced that 1 was
in Bombay for some time, and while I was in Bombay I found that the
housing question was most difficult. 1 found that we could not house our
men, and if Honoarable Members will look at the provisions which we have
made, they will find that a good many of the provisions were for hausing
post offices and housing post men and housing postal clerks, etc., in Bombay...

Mr. N. M. Joshi: May I say I never mentioned those buildings. On
the contrary, I want those buildings to be built this year.

Mr. H. N. Putchinson: The fact is that with the grant we have from the
Finance Department we cannot build those buildings this year. If we look
into the statement as put up, we will see that our total demand for future
works which are not yet begun is 12 lakhs and over on the post office side,
and 12 lakhs and over on the telegraph side, not including those works which
are now in progress and for which we must pay, and which we must go

-on building. The total amount of new works that I anticipate I shall
be able to undertake will not amount to more than 3 or 4 lakhs in the
whole year. Even now, if we cut down one lakb of this expenditure, there
is one lakh less out of the 3 or 4 lakhs which 1 shall be able to build this
year. We are really in a very serious state as to buildings, and I do
wish that the Honourable Members will not cut down this grant. I have
seen these places, I know the difficulties of housi¥. The Telegraph Com-
mittee which sat last vear was extremely seathing ift their remarks in dealing
with the method in which we house our'men, and one of my most important
telegraph schemes is for a quarter at Rawalpindi where the men are actually

living in tents and will live in tents till we put up this building.

Mr. E. L. Prige: I must represent that a certain element of prejudice
has been introduced into the discussion of this question by coupling it with
the question of increasing the postal rates. The first amendment I think
on the budget that wus put in, connected with the postal rates, must have
been put in by myself. I put it in the very day the budget was introduced,
and it was that the postal rate for letters should be maintained at half an

" anna, at all events, up to one tola. And I should like to tell the House, so
as not to prejudice either this question or my own amendment later, that the
question of maintaining the half anna letter up to one tola weight is not in
any way mixed up with this question of demands for post office, because if
the Finance Member turns round to me and says ‘you cannct persuade me
I will not lose money l}_)‘,v this concession *, if he says that to me, 1 am ready

to point out to him a perfectly legitimate way by which he may raise the
“difference.

“So I do assert, Sir, that the question of posta] rates does not arise
under the amendment now proposed, but the mere ,suggestion that it does
“80 wrise is prejudicing and I think spoiling the debate oh this subject.

[ ] P § .
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Mr. 8. Mudaliar: I heartily support the Resolution which has been so
ably moved by my Honourable friend Mr. Joshi. He has given most con-
vincing reasons and what he has aimed at in his Resolution is a very modest
one. He wants us to cut short the expenditure on buildings by ten lakhs of
rupees. On the other side, on the side of Government, the answer is that this
cannot be cut short and the reasons that have been adduced are not very con-
vincing. I daresay, and T hope the House will agree with me, that these offices
which are located in rented buildings can continue in them very well for a
year or two. As a matter of fact in my own place which is the headquarters
of a district we bave the post office in a rented building at a rent of Rs. 150.
I think the construction of these buildings can very conveniently be postponed
for vome time until we have a prosperous budget. Now at a time when
we are confronted with a deficit budget and we have to meet a deficit of
19 crores, is it not the bounden duty of this House, does not the House owe
a duty to the clectorate and the country at large to propose these amendments
and very reasonable amendments oo, to cut short this expenditure by one lakh ?
If this cannot be accepted. then I think it must be very surprising and 1 am
bound to say that Government will not be taking a sympathetic view of the
matter, Of course I do not demur to what has been said by the other side
that they wanted an increasc of establishments and to give increases of pay.
That question does not arise here. I may say in this connection that last year
there was a Postal Committee and some increases of pay hLave been given
effect to. That is what I saw in the papers, and I see there has been some
agitation, but apart from those things, I confine my attention to what is said
in the Resolution, namely, to cut short by Rs. 12,00,000 the working expenses
under Posts and Telegraphs. Once more 1 desire to emphasise that the
construction of these buildings can conveniently be postponed for a year or
two, unless and until we find money in the meanwhile. I beg to state that,
if necessary, the departments can continue in rented buildings. With these
few words I beg to support the Resolution which has been moved by Mr. Joshi
‘and 1 hope it will commend itself to the acceptance of this House.

_ Khan‘Bahadur Zahir-ud-din Ahmed : Six, of all the Departments under
Government the Postal Department is the Department for which the general
public has got the greatest respect : 1 wish I could have said the same of
all the Departments. Iam thelast man to injure the only Department which
is working so very blamelessly. 8o I ani against the Resolution moved by
my friend the Honourable M. L. A. from Bombay.

Rai Bahadur Pandit J. L. Bhurgava: Sir, I strongly support the
motion. The reasons which have been given by the Honourable Mover are.
very sound and convincing, and the demand is a very modest one. 1 have
been noticiui since vesterday that many motions have been moved by non-
official Members and most of them have been withdrawn. I hope this time
the Government will find its way to accept this reduction of demand and with-

.draw its objection.

Babu K. C. Neogy : Sir, knowing, as I do, the fondness of Government
for bricks and mortar, 1 am not at all surprised at the arguments which have
been addressed to the Assembly from the Treasury Bench on this question.
1 will -ask the Assembly to remember oné little fact. At the Brussels Con-
ference ono of the Resq)utions which was adopted recommended that no nation.
should undertake any capital outlay unless it wege of an immediately

°
. > ?
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remunerative character. I want to know as to how far this question has
been approached by Government from that point of view.

" Mr. N. M. Joshi : My reply to what was said on the Government side:
is that 1 do not ask that the buildings which are in progress should not be-
continued. I only say that the new buildings should not be built, and most
of the buildings in the list which I read are new and original works.

I therefore hope that the Assembly will accept my motiou.

The Honourable Mr. W. M. Hailey: I do not wish to add to the
debate, Sir, but to mention one definite fact ; 1 mention it in reply to what
Mr. Joshi said just now. 20 lakhs have been provided in the budget of the-
‘combined Departments for buildings. Out of that 20 lakhs, 15 are.
already mortgaged for works in progress. 1appesal to any business man in
this House to say whether it is wise to leave off works in progress, or whether-
it is economical to do so. You will have to pay your contractors; ultimately,
when you resume your work, you will probably have to pay very much more.
I repeat, Sir, of the 20 lakhs, 15 are already mortgaged for works in

progress.
The Honourable the President: The question is : 1:"'
: t

"*That the Demand (No. 18) under head Posts and Telegraphs (including v ~»
expenses) be reduced by Re. 12,00,000 . . <

The Assembly divided aa follows :
AYE8—47.

Abdulls, Mr. 8. M, Joshi, Mr. N. M.
Afsar-ul-Mulk  Aloam, Hussain, Kamat, Mr. B. 8.

Prince. Lakhsmi Naunyan Lal, Mr.
Ahmed, Mr. K. Latthe, Mr. A, B,
Aiywr, Sir Sivaswamy. Majumdar, Mr. J. N,
Ayyar, Mr. T. V. Seshagiri. Man, Singh Bhai.
Bagde, Mr. K. G. « Mitter, Mr. N. C.
Bajpai, Mr. 8. P. Misra, Mr. Pyari Lal.

_ Bhargavs, Mr. J. Mudaliar, Mr. Sambanda.
Bishambhay Nath, Mr. ) Mukherjes, Babu J. N.
Chaudhuri, Mr. J. Nand Lall, Dr.

Currimbhoy, Mr. R. Nag, Mr. Girish Chandrs.
Dalal, Sardar, B. A.. Neogy, Babu Khitish Chandra.

Das, Babu Braja Sundar. Rangachariar, Mr. Tiruvenkata.
Dwarkadss, Mr. J. Bao, Mr. P.V. Srinivasa.
Ghulam Sarwar Khas, Chaudhuri, . Reddiyar, Mr. M. K.

@inwala, Mr. P. P. Samarth, Mr. M. N.

Girdhardas, Mr. N. Sinha, Beohar Raghubir.

Gour, Dr. H. B. Sinha, Mr. 8. :
Gulab Singh, Sardar. Sircar, Mv. N. C. o
Hussanally, Mr. W. M. Sohan Lall, Mr.

Tswar S8aran, Mr. Ujagar Sipgh, Babs Bedi.

Jatkar, Mr. B. H. R. Venkatapatiraju, Mr, B.
Jejeebhoy, Sir Jamastjre. . ¢ Vighindas, Mr. Herchandrsi.

¢
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NOES—41.
Ahmad, Mr. Zahir-ud-din. Maw, Mr. W. N.
Amjad, Ali Mr. Mitter, Mr. D. K. :
Aiyar, Mr. AL V. V. Muhammad Husain, Mr. T.
Brysnt, Mr. J. F. Norton, Mr. Eardley. '
‘Crookshank, Sir Sydney. - O'Donnell, Mr. 8. P.
Dentith, Mr. A. W, Percival, Mr. P. E.
Fel), 8ir Godfroy. Pickford, Mr. A. D.
Garu-Jayanti, Mr. R, P. Price, Mr. E. L.
Gidney, Lieutonant-Colonel H. A. J. Ramji, Mr. M.
Habibullah, Mr. Mahomed. Rao, Mr. C. Krishnaswamy.
Hailey, The Honourable Mr. W. Renouf, Mr. W. C,

M. 8apru, The Honourable Dr. T. B,
Hajeebhoy, Mr. Mahomed. Sarfaraz Husain Khan, Mr.
Herbert, Lieutenant-Colonel D. Son, Mr. Nishikanta.
Holland, The Honourable 8ir Thomas. Shahani, Mr. 8. C.

Hullah, Mr. J. Sharp, Mr. H. .
Hutohinson, Mr. H. N. . Singh, Raja 8. N. P.
Tkramulla Khan, Mr. Mirza Md. Spence, Mr. R. A.
Tnnes, Mr. C. A. 8pry, Mr. H. E.
Kabraji, Mr. J. K. N. aghotn, Colonel W. D.
Keith, Mr. W. J. Watson, 8ir Logie Pirie.

The motion was adopted.
f’;{h ‘Mr. N. M. S8amarth: Sir, the motion as printed on the agenda , is not in

. «wjance with the notice that I gave and' I will read out, therefore, th
agr which I gave of the amendment. It is this: & She

’n
' “That in Demand No. 12, Posts and Te) s—page b8, tho amoun . 2
‘be reduced by Rs. 1,10,02,000, the uidhgr;ag:tionpg: mm?:ﬁziginﬂfm%g
Capital Outlay.’

As Members will remember, on Tuesday last, during the b iscussi
1 pointed out that in the budget of the Go);ernment og India, afcl;:w;sﬂlg!l’,
page 120, there is the following entry:—‘Posts and Telegraphs Capihi
Account chargeable to revenue: Capital outlay on Posts and E‘elégmphs’
and (me 121, that amount is given as Rs. 2,10,02,000. I, for one, cannot
unde: how capital outlay on posts and telegraphs can be debited to
revenue. Kither, I said, I was wrong or it is a curious method of book-
keeping. To that I do not think I received any satisfactory reply from
Government. I should like to know even now whether Government haye got
any satisfactory reply to it or whether they can see my point or not. &

Originally, I intended to demand from this House a reduction of the whole

of this amount of two crores ten lakhs and two thousand rupees. But I

thought some portion of it must be probably for copper wires and other
stores, freight and so on. I have no figures, Government probably have
A fair proportion of this capital outlay, I thought, should go -into
capital account because it would be a productive outlay. I then looked at the
working e:vnl{nenses which are given in Appendix A—Working Expenses for
Posts and Telegraphs. I found on page 80 that the Indian Postal and Tele-
.g::cpl.l Department and the Indo-European Telégraph Department show Gross
eipts, in the proposed estimate, amounting to 12 crores 37 lakhs 19 thous-
and, out of which working expenses arededucted at 8 crores 82 lakhs 55 thous-
and, and there are, therefore, net receipts amounting to 3 crores 54 lakhs 84
thousand, On going through the figures, I found further at pages 56, 58 and
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72 certain items for purchase of stores and freight, and altogether the total of
the figures comes to one crore 82 lakhs 90 thousand. Deducting that ont of the
net receipts, I found the balance was 1 crore 91 lakhs 61 thousand. [ thought
the net receipts would quite suffice for the purposes of the department, but I
have made a liberal margin in favour of Government and asked for a reduction
of the total demand by only Rs. 1,10,02,000. I need not labour the point, and
1 should like to know what Government have to say in the matter.

The Honourable Mr. W. M. Hailey: Sir, the Telegraph Department, like
the Postal Department, is & source of revenue to the country, but we have not,
1 quite admit to the House, been able hitherto to gauge the exact amount
of net revenue which the Post and Telegraph Departments bring usin. 1t is
perfectly true that we do keep a gro forma capital account. It is, however, only
8 pro forma account. There are a number. of hypothetical adjustments—
work done for the department by other departments and.work done by the
department itself for other departments, which have to be made before we can
get a true view of the profit and loss involved in its operations. It has been a
complaint, I think, for some years that we never presented to the public a per-
fectly true acoount of the operations of this combined Department as a commer-
cial undertaking. Well, Sir, when you find & complaint of that kind and yau
believe the complaint to be well founded, the best thing te do is to try to put it
right, and this year we are trying to do so. We have obtained from England
representatives of a firm of Chartered Accountants highly expert in commercial
accounts. They are now touring India, and we hope, before very long, to have
a complete and satisfactory captial and revenue account for the post and telegraph
departments.- It is because we have never had really satisfactory figures
for the separation of capital from revenue expenditure that we have continued
to finance these two departments out of revenue and to take all the proceeds

_into revenue, To that extent they have of course been on a different basis
#rom Irrigation and Railways which bave a true capital account ; their capital
outlay has been financed entirely from loans, and we have kept their
accounts on strictly commercial principles.

That is the resson why you will find thatin our accounts the interest
charges ure vet off on account of our capital outlay on Irrigation and Railways,
while there are of course no interest charges given on account of our Post
and Telegraph operations. However, Sir, I recognise that this is a somewhat
exceptional year—may 1 add perhaps fortunately exceptional, for I hope
that it will not be often repeated—and we'ought to try to do what we can

"to meet the Assernbly; that is instead of asking it to wait until we have
our true account before we transfer any expenditure from the revenue to
the capital account, instead of giving that answer, we ought to do
what I ¢an to meet the present urgent necessity. Meet it perhaps
T might add, Sir, we ought to try to meet it by somewhat more legitimate
methods than by merely disallowing expenditure for works in progress. Well,
8ir, what we ﬂb ge to do is to make the best account we can of what
can be “deseri as true capital expenditure— that is 4o say, wires and the
like to which Mr. Samarth has referred—and put that down to capital.
On the best calculation that we can make, that amounts to about Rupees 1

_crore, and I am quite prepared, as far as we are concerped, to take 1 crore of
rupees out of this Demand for grants and put it down to the capital
4-mand, making, if tife House agrees, ‘the necessary Resolution afterwards
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for the adjustment that will be requned in our accounu for that purpose.
T see that the ' Honourable Mr. Samarth’s amendment refers to.
Rs. 1,10,02,000. There is no very great difference between. ?r figures, and
1 admit thut it would be far mnore satisfactory from my poidt of view if it
were a crore. 1§ Mr, Samarth likes to hehave: handsomefo by me as 1 am
behav;ng handsomely by him, I think, Sir, tha.t we might perhaps ca.ll it one
crore

The Honourable the President : The queﬂtlon was—

¢« That in the Demand No. 12, the provision of Rs. 10,78,02, 000 for Capital Outlay under
kead Posts and Telegraphs be uduced by ks. 1,10,02, 000

Sirice which an amendment has been nioved to subshtute for the figures in
‘the motion the figure Rs. 1 crore.
. The guestion is that that amgndment be made
The motion was adopted.-

‘Mr. Joshi : Sir, the Honourdble the Finance Meinber just now referred
to disallowing expenditure for works in progress. If he means my motion , ,

The Honourable the President : Order,. order. We have passed from
that.

The Honourable the President : The question is :

‘ That a suin not exceeding Rs. 9,66,02,000 be granted to the Governor-General in Council
to defray the charge which will come in course o payment during the year endmgntha
81st day of March 1922 in respect of Posts and Telegraphs.’

The motion was adopted.
The Assembly then adjourned till Friday, the 11th March 1921,

-
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